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MOTION RE APPOINTMENT OF
MEMBERS OF THE RAJYA SABHA
TO THE JOINT COMMITTEE
OF THE HOUSES ON THE MONO-
POLIES AND RESTRICTIVE TRADE
PRACTICES BILL, 1967

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI K. V. RAGHU-
NATHA REDDY): Madam, I beg to
move the following motion;:—

* “That the following Members of
the Rajya Sabha be appointed to
the Joint Commitiee of the Houses
on the Monopolies ang Restrictive
Trade Practices Bill, 1967, in the
vacancies caused by the retirement
of Shri K. V. Raghunatha Reddy,
Shri Chandra Shekhar and Shri R.K.
Bhuwalka from the membership of
the Rajya Sabha on the 2nd April,
1968:— )

1. Shri K. V. Raghunatha Reddy
2. Shri Chandra Shekhar.
3. Shri T. N. Singh.”

The question was put and the

motion was adopted,

MOTION RE APPOINTMENT OF A

MEMBER OF THE LOK SABHA

TO THE JOINT COMMITTEE OF

THE HOUSES ON THE

MONOPOLIES AND RESTRIC-

TIVE TRADE PRACTICES  BILL,
1967

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI K. V. RAGHUNA-
THA REDDY): Madam, I beg to
move the following motion:—

“That this House recommends to
the Lok Sabha that the Lok Sabha
do appoint a member of the Lok
Sabha to the Joint Committee of
the Houses on the Monopolies and
Restrictive Trade Practices Bill,
1967 in the vacancy caused by the
resignation of Shrimati Vijaya
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Lakshmi Pandit from the member-
ship of the said Joint Committee,
and communicate to this House
the name of the member so ap-
pointed by the Lok Sabha to the
Joint Committee.”

The question was put and the mo-
tion was adopted.

ALLOTMENT OF TIME FOR CON-
SIDERATION OF THE APPRO-
PRIATION (No. 2) BILL, 1968

THE DEPUTY CHAIRMAN: I
have to inform Members that under
rule 186 (2) of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, the Chairman has al-
lotted three days for the completion
of all stages involved in the consi-
deration and return of the Appropria-
tion (No. 2) Bill, 1968, by the Rajya
Sabha  including the consideration
and passing of amendments, if any,
to the Bill

To enable more Members to take
part in the debate, the lunch hour
will be curtailed by half an hour
and the House will sit up to 6 p.m..
on all the three days.

———

THE APPROPRIATION (No. 2
BILL, 1968
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI K. C. PANT): Madam, I
beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1968-
69, as passed by the Lok Sabha, be
taken into consideration:”

This Bill provides for the with-
drawal from the Consolidated Fund
of India of the amounts required to
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meet the expenditure charged on the
Fund and the Grants voted by the
Lok Sabha, The figures in the Bill
are based on the provisions shown
in the Budget documents. They also
include the sums voted ‘‘on account”
and provided for in the Appropria-
tion (Vote on Account) Act, 1968 for
expenditure during April-May, 1968.

The total amount to be withdrawn
from the Consolidated Fund of India
during the year 1968-69 comprises
Rs. 3308.51 crores for expenditure on
Revenue Account; Rs. 139559 crores
for Capital Expenditure other than
that of Railways; Rs. 1317.03 crores
for disbursement of loans and ad-
vances and Rs. 9440.88 crores for the
repayment of debt. These figures, it
might be mentioned, represent gross
amounts of withdrawal from  the
Consolidated Fund and do not take
into account the receipts or adjust-
ments in reduction of expenditure.
The net amounts are those shown in
the Budget documents.

The expenditure on Revenue Ac-
count includes Rs. 2107.66 crores for
Civil Departments, Rs. 943.39 crores
for Defence Services, excluding capi-
tal outlay and Rs. 234-20 crores for
the Posts and Telegraphs  Depart-
ment. Of the major items under
civil expenditure, mention may be
made of Rs. 753.7% crores for assis-
tance to States, including their share
of Union Excise duties and grants-
in-aid to Union Territory Govern-
ments; Rs, 561.69 crores for payment
of interest and other debt charges;
Rs. 441.49 crores for social and deve-
lopmental services, including, educa-
tion, scientific research, public works,
river schemes, transport and commu-
nications and Rs. 206.02 crores for
administrative services, including tax
collection.

Of the major items of capital ex-
penditure, mention may be made of
Rs. 191.16 crores for investment in
Government companies and corpora-
tions; Rs. 434.71 crores for purchase
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of foodgrains; Rs. 267.72 crores for
fertilizers; Rs. 114.75 crores for pub-
lic works, river schemes, transport
and communications and Rs. 130.80
crores for Defence capital outlay. The
gross requirements for disbursement -
of loans to States and Union Terri-
tory Governments amount to Rs.
85571 crores. A provision of Rs.
461,32 crores has been included for
loans to other parties.

Of the amount provided for under
repayment of debt, Rs. 244.40 crores
are on account of repayment of mar-
ket Ipans, Bs. 196.48 crores for other
debt repayments and Rs. 9,000 crores
for discharge of treasury Dbills. As
the treasury bills have a currency of
91 days, provision has to be made for
their discharge four times during the-
year.

Full supporting details have been
given as usual, in the Budget docu-
ments circulated to hon. Members, The
House has also had an opportunily
of 5 general discussion on the Budget.
I do not, therefore, propose to take
the time of the House in explaining
further the provisions included 1n
the Bill but shall try to meet the
points that hon. Members may raise
during the course of the debate.

Madam, I move.
The question was proposed.

THE DEPUTY CHAIRMAN: Mr.
Dahyabhai Patel will speak  after
lunch. The House stands adjourned
till 2 p.v.

The House then adjourned
for lunch at tifty-eight minu-
tes past twelve of the clock.

.

2 P

The House reassembled after lunch
at two of the clocks the DepuTy
CHarMmAN in the Chair.
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SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, while offering a
few remarks on the Appropriation Bill
I do not think it would be out of place
to mention that I feel—with due res-
pect I may say I do not mean anything
personal—that it is surprising that the
Vice-President who presides over this
House should be absent from the
House from the second day. Accord-
ing to my understanding—I ‘would
like to be corrected if my understand-
ing is not correct-—one. of the import-
ant functions of the Vice-President is
presiding over this House. Dr, Radha-
krishnan who filled the position of
Vice-President with great distinction

—I happened to be here for several °

years when he was  there—always
used to be present. Such an occur-
rence and particularly on the second
day.

I also find that one of the matters
that I wanted to raise was a privilege
motion. I find the Minister has gone
away, I understand that he has gone
to Europe. Is it not possible for Gov-
ernment to arrange its business in such
a way that important members of
Governmeni, important persons who
fit inta the scheme of parliamentary
democracy, remain present during the
period that Parliament is sitting? I
would not call it contempt of the
House, but I do think it is not proper
management of Government business
that such things should happen.

Madam, while speaking on the Ap-
propriation Bill one feels everyday
that the aflairs of this country finan-
cially are not in a good way. Things
seem to be deteriorating., One of the
chief reasong for the deterioration of
the financial condition of this couniry
is the neglect of its agriculture and
its agriculturists. The way in which
the Food Zones have been made, the
way in which the administration of
the Zones takes place, does not help
the agriculturist at all. It is with diffi-
culty that Government now seems to
realise thai the time has come not for
reiling on prices but support to prices.
it ie on'y by glving proper prices to
agriculturists that people would be
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encouraged to take to  agriculture,
that the poor agriculturists whose
silent voice is rarely heard in high
counsels like the Parliament are able

i to come on their own, are able to earn

a living. After so many years of plan-
ning the picture of our agriculturist
is an ill-clad person working in the
sun with an ill-fed bullock and
plough. Is it what we have achieved
after so many years? Therefore, the
greater is the need fior economy.

Madam, we have the machinery of
the Administrative Reforms Commis-
sion to set right some ol the ills of
this Government machinery. I do not
know how it is going to work but it
does not seem to indicate any reason
for great optimism. We have the
Planning Commission, The Chairman
of the Administrative Reforms Com-
mission says in today’s paper that
much change is necessary in the Plan-
ning Commission, that the Planning
Commission shoulq provide intellec-
tual leadership in the area of plan-
ning. The Planning Commission does
not seem to be aware of or at all
worried about what is happening. I
do not know whether as a result of
this Administrative Reforms Com-
mission we will get what is really
necessary for the pruning of all waste,
This high rate of taxation that this
country is subjected to wou'd hardly
be necessary if the waste that goes on
so many Departments of the Govern-
ment is arrested, curtailed, and some
of the Departments particularly in
the public sector industries are made
to make profit. But we do not know
whether the different Ministers or
different Ministries are working in a
co-ordinated fashion at all

We had just now, only a few weeks
ago, the meeting of the UNCTAD, We
do not know actually what the deci-
ginns are. T have been usking for a
discussion on the matter. I think the
matter is going to be shelved further
for want of time. It was shelved in
the last session. In this session we
are going to sit for a short while. But
the result of the UNCTAD seems fo
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be that we are going to he hnked to
the needs of the Soviet blec. We had
the delusion of the advantage of ihe
rupee payment which we now realise
is not really rupee payment. It 1s
rupee paymeni with 9 vengeance, It
1$ rupee payment in hard currency, in
vold, because the agreements with all
the rupee payment countries contain
a clause: rupee of so much gold con-
tent. Are we followih; the same pat-
tern or arc we taking steps to review
1t? I know instances where the Gov-
ernment of India instead of helping
our industria'ists and merchants who
had entered into these rupee payment
agreements to negotiate better terms,
blacklisted and siopped the issue of
licences to these firms saying, “unlegs
wou pay up the dues, the increased
dues under rupee payment, no §urther
licence will be given to you and you
will be prevented”. I do not under-
stand whether this Government of
India is for the benefit of the people,
democracy is for the people by the
people, This seems to be a Govern-
ment by the Congress Party Tor the
henefit of those rupee payment count-

Ties.

Even they  would not help our
merchants to get better terms. They
say, first you c¢'¢ar up, then we will
allow. In this were some people who
had themselves negotiated terms and
obtained more credits for payment.
Government did not care to verify.
They only stopped their production.
And how ‘many months’ production,
how many man-hours and how many
production-hours were stopped? Has
the Government at all bothered to
look into it? That is how the Gov-
ernment machinery is working. Every
Ministry seems to be going in its own
way. We had ta large shoe industry
in Agra, to quote an example; more
or less a cottage industry. Large
quantities of shoes were going to
TRussia and we felt very happy. Sud-
denly we learnt that Russia has re-
jected these shoes because they want
a certain type of stitching. We hear
<omething more. We understand that
Government is going to set up a new
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shoe factory. Why? Government has
acquired, or more or .ess given thelr
consent to, the management of a com-
pany called the BIC, which is also in
UP, in Kanpur, a company that pro:
duced the best shoes during the Bri-
tish regime; it is in a position to do
1t. Why is this company not being
commissioned to do it? Are the Direc-
tors not willing to do it? Instead of
doing that, it is suggested or it is
being talked that a new plant is going
to be put up by the Government for
which new machinery is going to be
imported. Why are you wasting
money? I understand that the new
shoe plant is going to be located in
the constituency of the Prime Minis-
ter. Is this the way the Prime Minis-
ter's election prospects are going to
be influenced? Surely this is not the
right way of going about the busi-
ness.

Madam, then we have the question
of the Govermment’s policy on oil.
I charge the Government with step-
motherly treatment to Gujarat. I
am sorry, the Minister in charge of
this, or rather the person who gave
the Oil Award, has behaved like
many people, has kicked the stool on
which he has risen, if not unfaithful
to the salt which made him. What
is jthe reason why Gujarat should
pay such a high price for oil which
oil is explored and it is the cheapest
produce in Gujarat as against Assam
where it is so expensive and yet it
is sought to be given to them cheap.
On the other hand, about the
Narmada Project about which Gujav
rat is so keen, we heard a question
in the morning. Well, the Govern-
ment has allowed the Gujarat State
to say, all right, we will not give our
oil if we do not get this Narmada
Project. Is this how this Govern-
ment is carrying on its affairs in thig
country? It is an utter failure of
this Government, of their planning
policy. Is it planning? Do you call
this planning that you put up a fac-
tory where it is not necessary, put
up an additional factory when you
have control over factories which are
able to do things. Is this planning?

oo e
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And then, you have the Adminis- i
trative Reforms Commission which
i sermonising. Only in this morn-
ing’s paper, in the Hindustan Times
at page 16, we have this new item
about the Administrative Reforms
Commission recommending something,
while the Planning Commission con-
tinues to say that we are going our
own way. The trouble with this
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country has been the Planning Com-
mission. The Planning Commission
has mismanaged the affairs of this
country right from dre  begimeing
Therefore we have the sorry spectacle
of high prices where prices should
have been low. The basic advantage
that this country has is its population
and its cheap labour has been lost be-
cause of the wrong volicies of
Planning Commission and, of course,
of the person who was in charge of
the Planning Commission; his labour
policies are competing wilh some
people, some parties, in this country
who are not interested in this country
but who are interested in the ideology
and governments of other countries
and who want to copy them here, It
just creates confusion and high prices

which they want to establish in this !
themselves. 'They [
}
|

country to suit
never tell us how such agitators and
such people who make things diffi-
cult, who engineer strikes, are there
today. If this Government can copy
that lesson, it would be something.

and they go on allowing things to go
waste day after day in this manner.

Madam, we have the spectacle of
the shortage of tyres. Some paper
says today, or yesterday, that there is
a shortage of scooter tyres. Why is
the shortage? We have got three or
four companies where foreign capital
has been invested or rather small
capital has been invested which they .,
ghow as very large. I would ask the
Minister to correct me. From the
58rd Report of the Tariff Commission,
I gather that one of these companies

|
!
|
|
the i
|
|

{
|
But this Government will not learn |
i
|

hag a capital of only Rs. 20,000 and it
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takes away two lakhs or three lakhs
or four lakhs of rupees every year
from this country. But the Planning
Commisgion and the Industries
Ministry give them the profitable al-
location of making scooter and car
tyres. They will not make use of
cheaper tyres. They are asking the
indigenous plants which are just
breathing their way through, who are
just trying to catch up, you do this.
But the profitable business would go
to them.

There 1s another aspect of this mat-
ter (¢ which our Govermment does
not seem to be alflve. When the
Pakistani invasion came, we were
entirely dependent on these foreign
tyre companies for our supplies.
They supplied truck and heavy
vehicle tyres to us as also to Pakis-—
tan. So, it was the easiest thing for
Pakistan to get the figures from those
companies. Even as a matter of
security, indigenous production with
Indian capitaj should have been built
up. Our Government does not learn
that lesson and they put up boards,
big boards, of secrecy without seeing
the obvious that is in froat of their
eyes and without encouraging produc-
tion by Indian factories,

Similarly, there is the question of
tractor tyres. There is a shortage of
tractors; much more so, there ig &
fshortage of tractor tyres I know.
in a certain case the dealers come
and take away the tractors without
tyres. They say, we will buy the
tyres outside. 'Why? Because the
foreign companies which have the
Inoulds and the wherew:thal of msak-
Ing these tractor tyres refuse to pro-
fiuce them. It is not go profitable
They want to produce what is most
brofitable. They say, there 15 a de-
Inand for scooters, so we are making
More scooter tyres; there is a demand
for cars, so we are making more car
tyres. But they have got the moulds.
the equipment and they can do both
together. Our Industries Ministry
does not seem to realise these very
Simple things. Of course, they have
their own ways . . .
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SHRI BHUPESH GUPTA (West
Bengal): They have made Shrimati

Maimoona Sultana a director of the
Heavy Electricals, Bhopal.

SHRI DAHYABHAI V. PATEL:
Well these are the ways of our Minis-
iry.

SHRI ARJUN ARORA (Uttar Pra-
desh): Heavy Electricals do not
manufacture tyres.

SHRI BHUPESH GUPTA: I do
not know, she has been given a big
car also. I believe it consumes tyres.

SHRI DAHYABHAI V. PATEL:
Well, Mr. Bhupesh Gupta has pointed
out one case. May I point out an-
other case? A gentleman who was
in the ACC in the Sales Department
was brought in as Manager of the
Ashoka Hotels or Chairman. His TA
bill was Rs. 5,000 for coming from
Delhi to Bombay. Is this not in the

Report of the Public Undertakings
Committee?

SHRI ARJUN ARORA: Not one
trip but many trips. Rupees flve

thousand was not the Bill for one
trip but for many trips. ’

_ SHRI DAHYABHAI V. PATEL:
Why were many trips necessary for
an officer to come from Delhi to

- Bombay? And now, this officer the
Government thought of thrusting on
a private company because this is not
enough for him, this one job is not
enough for him. Is this the way we
are doing business, we are conducting
the affairs of this country? Madam,
the affairs of this country are in an
utter mess. The Planning Commis-
sion goes in one direction; the Indus-
tries and Commerce Ministry goes in
another direction. So many things
are being done in the name of the
Prime Minister. About this B.I.C.
Group, about which we had a discus-
sion and on which I want to raise a
privilege motion—unfortunately the
Chairman is not here, I wanted to
give that motion, we have been sup-
plied wrong information—I am told
that this gentleman is now sought to
be made a
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Group also. What favouritism is
this? Is he the nominee of the Prime
Minister? I do not know how that
can be done. At one stage, we are
told that the Government does not
appoint Directors on this Company.
On the other hand, these things are
going on. Dust is being thrown into
the eyes of the people and the eyes
of Members of Parliament. This is
how the affairs of this country are
being conducted ang that is why we
are in this sorry mess. ;

Madam, to help Gujarat zo build
up its power resources the Dwarka
Power Station was undertaken. I
would like to know why the cost of
the power station has become double
itg original estimate., And even with
the doubled cost, the promised power
is not coming. In spite of the pro-
tests of the people of Gujarat, for
the refinery and the power station
yvou took away the best agricultural
land in Gujarat, even though a site
not so productive was available only
three or four miles away. This 1s an
atrocity that you have committed
and the fumes from the refinery have
made large areas of agricultural land
roundabout less productive than they
were, if not unproductive. If you
travel from Surat to Baroda by night,
you see huge flares burning; that is
gas from the different oil wells.
Gujarat is asking for oil gas power
for its industries. You say. But the
Government says “No; not to bhe

done.”” This is the type of planning
that we have. It is all waste every-
where, We have been told by one of

our esteemed colleagues, Mr. Kathju,
as to how much waste is going on in
the C.SI.R. The sugg~stions that he
made have all been kept aside, when
we could save several crores of
rupees by implementing those sugges-
tions. Such suggestions are not ac-
cepted. When is the Government
going to wake up and save us from
this? This heavy taxation would not
be necessary at all if Government
rorrected its ways. When is the Gov-

Director in this B.I.C. , ernment going to wake up?
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SHR! K. P. MALLIKARJUNUDU
(Andhra Pradesh): Madam Deputy
Chairman, let me first of all thank
you for having given me this oppor-
tunity to speak a few words on this
oceasion. In his Budget speech, our
Finance Minister stated that on the
revenue account, there was a surplus
of Rs. 80 crores and that a deficit had
to be faced on account of the capital
expenditure. A deficit to the tune of
Rs. 290 crores was estimated in the
Budget of 1968-69. In order to make
up a part of the deficit, some taxes
were imposed. And even with the
monics that could be realised by
means of these fresh taxes the de-
ficit stands at a very high figure of
Rs. 290 crores. -

Last year, our Einance Minister
was very firm in saying that deficit
financing would be avoided at any
cost. This year, unfortunately, de-
ficit financing had to be resorted to.
I quite see that there 1s some force
in the contention that deficit financ-
ing is not such a bad thing fo-day as
it was last year for the reason that
the prices have become more or less
stabilised and the upward trend in
the prices has been arrested. From
the wholesale price index we see that
the trend of prices has been controll-
ed. That being the case, there seems
to be some justification for resorting
to deficit fizancing in spite of the
fact that deficit financing would na-
turally lead to a rise in prices. My
submission ig that there is a way oul
of this difficulty and our finances can
be balan-ed by other methods.

Madam Deputy Chairman, you are
aware there is a considerable impro-
vement in our agricultural sector. It
has been estimated that thi. year
our total foodgrains production would
be in the vicinity of 95 million tonnes,
an addition of nearly 20 million ton-
nes over last year. 'That being the
case, there would be in the hands
of our agricultural population a sum
of Rs. 1,200 crores additionally. My
point is whether we cannot mop up
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a little portion of that money that
has come into the hands of the agri-
culturists. I know the difficulties of
our agriculturists. For the last two
or three years they - suffered a good
deal on acrount of the drought and
failure of rains. They must be given
some respite, I agree. But there
are certain sections of the agricultural
population who are somewhat richer
and who can be tapped in order that
our resources may be mobilised. I
do not want that we should 1ccort
to taxation so far as the agriculiwal
incomes are concerned. What [ mean
to say is that we can realise a portion
of the funds that are now available
with the agriculturists by means of
a kind of lean Can we not rai-e a
loan of Rs, 300 crores from the agri-

culturists for this  year? What is
the difficulty? Where is the hurdle?
I was told that constitutionally

speaking we are not in a position to
make any levy on agriculturists in
absence of consent by the concerned
States. I should think that so far as
taxation is concerned we cannot tax
the agricultural incomes. I quite
agree. But so far as the collection
of some loan is concerned, I do not
think there is any constitulional di-
fliculty in the way. For example, let
us take the entry 35 in the Seventh
Schedule of the Constitution, It re-~
lates to Public Debt. Under the head-
ing “Public Debt”, the Union Govern-
ment can take measures to collect a
lean. Beside that, there is another
entry, entry 95, which vests certnin
residuary powers in the Union Cov-
ernment, It deals with subjects not
covered by any of the three lists at-
tached to the Seventh S:hedule of the

Constitution. That is a  residuary
entry which empowers the Union
Government to do certain things

which are not covered by any of the
entries. So under that provision, I
should think that the Union Govern-
ment can adopt certain measures by
which they can collect a loan from
the agriculturists who can afford to
subscribe to such a lpan. Leaving
out the poorer sections of the farmers
and confining ourselves to the richer
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. sectiong of the farmers, I do not think
it is impossible to collect by way of
loan an amount of Rs. 300 crores out
of the Rs, 1,200 crores or Rs. 1,400
crores of additional money that is
coming into their pockets on account
of the bumper crop which we have
this year. So I would request the
Unmion Government to examine this
aspect of the matter carefully and
see whether such resources cannot be
tapped. If that can be done, deficit
financing can be avoided. The deficit
financing of Rs. 290 crores can be
avoided by means of loans which can
be collected from the richer sections
of the population. That is my pro-
posal which I request the Govern-
ment to seriously consider.

my home-State,
Andhra Pradesh, I should like to
make a few observations. Now you
know that Andhra Pradesh is an agri-
culturai State. It has been contribu-
ting a good deal to the Government’s
procurement policy. Part. cularly
rice is in short supply all over the
world. It is a very rare commodity.
Such a commodity is being supplied
by the Andhra Pradesh Government
to the extent of 5 or 6 lakh tons
every year. Even this year if T am
net wrong, the commitment is for 7
lakh tons or so. That being the case,
I should request the Central Govern-
ment that Andhra Pradesh should be
given some kind of special treatment,
as we are giving some special treat-
ment to the agriculturists and far-
mers; we are allocating more funds
for the improvement ot agriculture at
the expense of other sectors of econo-
my. Likewise a State which lays
greater accent on agriculture, which
spends a good deal of money on agri-
culture, which utilises the loans gran-
ted by the Central Government to-
wards the improvement of agricul-
ture and rural electricity, such a
State should be given some kind of
special treatment. In the inter-
nationa} trade there is a term ‘mor;
favoureg nation’. There is some such
clause. Similarly I should say thut
domestically speaking also Stater

Then coming to
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like Andhra Pradesh which contii-
bute to the country’s agricultura.
economy should be given some kin.d
of special treatment.-

SHRI R, T. PARTHASARATHY
(Madras): Madam, is it not like feed-
ing a fat man?

SHRI AKBAR ALI KIIAN (Andhra
Pradesh): Compared to Madras we are
starving.

SHRI K, P. MALLIKARJUNUDU
Suppose there is a milch cow whicl:
gives us good milk. If you feed it
more, it can give still more milk
(Interruptions) I know in my home-
town of Machilipatnam which is in
the centre of rice-producing areas
rice is sold at more than Re. 1 per
seer. The people are complaining.
Why should the people be made to
pay more? , .

SHRI C. ACHUTHA MENON
(Kerala): How is it that we do not
get rice in Kerala?

SHRI K. P. MALLIKARJUNUDU:
It is not correct. We are supplying
rice to Kerala. (Interruptions) My
submission is that because it is a
predominantly agricultural State...

SHRI PATIL PUTTAPPA (My-
sore): Madam, I sympathise with
Mr, Mallikarjunudu. Andhra Pradesh
has 25 per cent. irrigation whereas
Mysore and Maharashtra have gnt

only 7 per cent.
r

SHRI K. P. MALLIKARJUNUDU:
I do not grudge the Centre or any-
body giving more facilities to other
States.

SHRI A. G. KULKARNI (Maha-
rashtra): You are getting more
water. ..

» 3

(Interruptions)

SHRI K. P. MALLIKARJUNUD{I"
We are not getting sufficient supply
of wutef

B



SHRI A. G. KULKARNI: Give me
your water from Nagarjunasagav
and I will produce rice and give you
at one rupee a seer. You want the
most favoured treatment.

SHRI K. P. MALLIKARJUNUDU:
I do not want to enter into any con-
troversy although I have got enough
facts to counter your arguments, Just
let me present my case.

(Interruptions)

THE DEPUTY CHAIRMAN:
Please continue your speech.

SHRI K. P. MALLIKARJUNUDU:
What I am submitting is we are en-
titled to some kind of special treat-
ment, having regard to our contribu-
tion and having regard to the posi-
tion which we occupy in the scheme
of supplying rice to India. That is my
humble submission. (Interruptions)
That is not begging. I can beg the
Government, I can beg the House.
There is nothing wrong in it. (Inter-
ruptions) Is there any State which
is supplying more rice than Andhra
to the Central Government? This
State is supplying 6 to 7 lakh tons,
thus saving a lot of foreign exchange.
For the imported rice we are paying
at the rate of Rs. 1,400 per ton. We
are able to save that foreign exchange
because Andhra Pradesh is supplying
rice to the Centre, so that the deficit
States might be fed. In this connec-
tion I would like to say that as com-
pared to the last year the Central
Government’s assistance to Andhra
Pradesh has been reduced by Rs. 20
crores. I request that the Central
Government should come to the
rescue of Andhra Pradesh and see
that the Central assistance is of the
same order as it was last \year.
Otherwise the whole tempo of the
economy will be badly affected,

SHRI A. G. KULKARNI: You have
got more money, ample money.

SHRI XK. P. MALLIKARJUNUDU"
‘Where is the money?

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Where iz the
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water, thanks to the Maharashtra
Government?

(Interruptions) -

SHRI A. G. KULKARNI: Agricul-
ture is boosting. Why are you ask-~
ing for most favoured treatment?

SHRI K. P. MALLIKARJUNUDU:
We want to improve our rural elec-
trification so that many wells may be
energised. We want the pumping sets
to be energised. (Interruption) 1
am concerned with electricity and
irrigation not with any steel plant.
These things are very necessary for
the production of food and Andhra
has specialised in it. That is the
reason why I request that it requires
some specia] kind of treatment. Give
us the necessary money and we shall
supply ample foed.

(Interruptions)
SHRIMATI YASHODA REDDY:

Mr. Kulkarnj is not a farmer. So he
cannot understand these things.

SHRI A. G. KULKARNI: I am a
farmer al] right. But you are an
advocate. So how can you know it?

SHRI S. S. MARISWAMY
(Madras): Madam, will it not be
better if these Congress Members set-
tle their differences in the party
meeting?

SHRI K. P, MALLIKARJUNUDLU:
My contention is that the Centre
should come to the rescue of the
State Government by providing en-
ough funds so that its ecnnomic or
agricultural programmes might not
be affected.

SHRI A, G. KULKAENTI:
everybody.

SHRI K. P. MALLIKARJUNUDUY:
You also ask for it.

For

THE DEPUTY CHAIRMAN:
You must address the Chair.

SHRI K. P. MALLIKARJUNUDU:
What am I to do? When they put
questions, naturally I have to answer
them.
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There is one local matter which
concerns the town of Masulipatam It
iz an old and ancient port whick is
coming into disuse now. Some
schemes were prepared for the im-
provement of that port because it is
the centre of Andhra ang the ferti-
lizer imports from Vizag and other
places are coming through this port.
Unless this port is improved, there
would be great difficulty in distribut-
ing the fertilizers. The Centre should
make enough funds avadable for the
improvement of the Masulipatam
port for which a blueprint has been
prepared. According to the expert
committee set up for the improvement
of this port, a sum of Rs. 120 lakhs
it required. Because it is a minor
port, its administration vests in the
hands of the State Government. The
Central Government can give us
technical and financial help. 1 urge
on the Centre to see that some funds
are made available to the Masulipatam
port for carrying on its improvement
work, '

With these few words, I conclude
and I thank you for giving me this
opportunity.

wro Wi wgraw (faeeht) @ 9o
warfy wd T, gl gwT fafaam
fadus frarod wega fer o @
g% 9wy § 3g faaie aW wms
T AL WX TG AN WA
s frer du F@w g |

o, T @91 § 5 & 79
Tafagn favt & graura f6d o3 &
ITH GIET & g By FG FH Fr AT
w1 3% T enia &7 =ifeg o Iq
Y e T w1 7 Y 99 A A AT
am faar ™ g X g oo
FEE FAY a el €, g q A
frod T & 9ad w5 =t w0
WIS gRO & AT A7 qATET 4 gul
£ v a7 o frawr T 3o
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Ig WTH T I FT A7 FRR awe
IGF qIT qIAT ATH I AFT FT HIAT

e @ el T g

ooft 3R O A G ¥ AT qwe
¥ AT a9 g2 9 9 A wely AW
Fr oA ¥ @ w@rar v aua @
F FATS T TG W AH FJT r@T
tawms, et ¥ aaa e ? O
TS §, WIR SUTET 7| g §, AfeA
T &% # ¥ 3 e g, @
I7 ) AR} fFe § A 99 ¥ W
Y A aEN AR GFY 9@ ay
FHFTQ A qAET ATHA G qAAT ?
ag g9 & fr awQ 7 e g 2w
¥ ¢ Sfea afs @@ a0 F e v
@ frar sar @ @ a0 asa
F FIT AT AT @9 FW F q¢
T T @ A AT R, Wy
F\FAT FAY AT 2 IAT F FHTE q@AT
st § W @0 o o A 7w
F T AT § A AR A ag o
W & fF FY e 7 fam §,
ZiadE ¥, g9 FFATEEIE, ARWAT
qrT =1y & faa® weft ®7 § Iwd .
ait Hiv I PO TIRAT 0,
fer gearer g &, fex wmaifa &t
FIAET T &7 AT 3T §
S A q@E F FW F Y Gz
2 7 = wifq H AT F AEA
TR |

T HAEA F R ¥ O 9@
g % & | Sfe et e fras
oF U%E gl $I IE@T R, IAF q9
wi §9 fzae 7, TIH BA@ AMAR
47T AT & R A& T4 ¥ 98 q97
JETAT AT AT F WA AT gHRAIEE
gF go Y a1 W @ W
ggaad W AN WA AAT A
gey =em \ d=T  suqfawt #
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[z70 wrf 7 THi7)

" gard, uferdza siv adE A e
W ¥ X wrEwar fear o over F
TG awy ¥ TE W gwar fF afe qw
st w6 ¥ § AT ET A A =
foqg st g s AT T A B f
waw fawry % w=w we| A
surer & &Y v S agA & weT A
SATET & SAFH! AT FATET TE T HT4-
WEHAT FET ¥ AT & 7 AR UF Bl
#t FEt T2 WAL & | UF WEHT F
oE B ogw AF0 F ¥ A @
FgT AL O W IFT A A ¢ fE
oA T S A oA FEAr g, e
FET AY ARE ¥ 7 9A9 B@T FIS
a1 @, HS v A F Ay Al w2y
T TQSA ¢ T FH A KT qET
T WIC & WEAT g gEdT @, W
AT T A WS TN AW & fw
T AW ¥ Frw Ay dfew gy @y wFA,
Y I ;7 & o S e 3y
T & foa 3o WY F1 TE@Y A -
WFAT § HIT S AN AT IAHT A
arely A FAE FT AT FH G 2 I
W & foy awrh Frafa £ we-
o|FaT g 9hdT §

W qOH ¥ & 9@ 5 afz gurd
FE FI GHIC WA Jg I 9T
o I § R ogAR aw w=m
oY § IR gW e @t dwrd @
qETE g, a1 6w guNE 8¢
faewr ®, T WgFA W, X WAH ¥,
T TS d5F fr= wvar £ B o
S W% § I9F! fa9T Iy FA4v W
I TG §T FTH F1 % T4 ¥, =79 -
fooa & & =97 T & a1 Ad | wa
% A q IEEE § AR §
TR AW qAH F qaR T A aga
ST AT ®Y ¥ @A g, 44
" g qar & o R oY sroea @ W S
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1 9T g @ FT A T OFE AT
g FayT 3N fF RaT w17 39@ TR

¥ Z1AT & I FTW F) F & foriy gHALT

HOOT FH0 A T F FF A9, TOH
sfawa 7w &t ger faar st ar o€
FE T T AR | A A UF A
AT IIETW AT WA | gHO OF fr
¥ S AW & TEET G AL AW N,
agf Fa%e AT W OFTW FR T 1 T
Fgd W qX FAE v F g
AT ¥ A FAF UF =2AMRT faAr Ay
fafrad & 71X a8 gA AW FI13 | a8 FgA
i f& A O aouw T ¥ wirw
FTH AGT & a1 H & 799 AT 0F F2A7-
THT ¥ a7 H& 7 I 9 Fqwr
T R AE, 3 TR ¥ 2w & agEr
Tg w&TEH BT A 7 A7 ° = Tan
AAT TIAT | I FT B A A7 w06
AT 931 W faary 3o OF 92 9%
v e Fy fafesa arsq wvar W@ ar
e fRdl #7 a T Aars v g
TET FLAT T, W T9dA7 ¥ 3q% HATET,
AR FIE FTH T&¥ & | 77 IZgeor § ady
ARAAT {5 OF HIATZT ©T AU, A ALE
F IR AT wv ot feaw o oafy
AMHT ¥ VAR qZ AuAgAy 7 R
AIFT FT UFT AT qFaAT & {T T9T
& T WEAY F AV AOET F7AT AoF
qfaaesr &\ wfawsa 7 a7 v 2
FT {99 { @ A ? av q@y ?
A 60, 60 A} F7 FAT Hravaar
Z | zady o qEE wad gar wfaay
F ov@ 7, W A BRE T
oY WY & 1 WIAT AfAmed @Ay
2 3% FTL EW IO &Y fF 3T
SUTET WAt &4 fg¥ T, A7 e /AT
1 Afgd fF 0z a8 39 gww w1
w2 M {57 gadl & e &9 fF 9z
3 X EIW UT TAA KT AT FLA )
W AT € fF 3@ W R oA A
FT A a4y (FAT T8
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Aty & & awAar g 5 7o T@i &
miatE s v Fgraaiswr s
A uFHdeR &7 WEAA g 73
fafmr #t wrewr & afe wag=a A
faen falma Y 5TEwW & q1 FI7 ATHT
FT 5T fRAT 27N A} AT AT
gT 3Ry & fr e fafqma § =97
FH & %% 04 0T ¢ f9aF wrary +v
TEHHT I 1A K1 7N T30 § 3
FTHFT & | PA T A FY AR AHY
sar fear i ? g avg At & s ama
qifea & 9 To fedl F faxr g
®AL gAT A7 37 A A7 W qow H
AT/ WA W FIAIT 7T AITE AT
UL AR D (I IR L B G |
q T8 OWAEIT F AvaH H g@ (7
FIN B MIIFAT 9 5 39 T F
#rara & faa1 g1 fem a@ § w3qr s
TA0 HEq ¢ FIF I5 Gq7 gary oy
ST AT FT HEAA AT, TH ARG gATY
o & FITHIET TATHT F gt =ifa-
T T AT 2FT g fagw ifg A

T ATE ¥ WA F HIHA FT AT G

V1 IR AT ATETT F HAN T AT
ars 5 %8 e avg & oo it aiFm AT
F QO £ 1 97 oA A7 A2 R 5
A% F WA TS &, FIAME TN
TZ BT T AT FF T HATA T F A
T AEHT AT AT AT ATH TEHA
UF A UAF IIAETT HA AZ WA
safe¥ Fart §, 0F yFEfT ¥ T
fFzmEa & ag o AT & fr g mEr
e g foaer qy of=ig & aer
ZATC T FY F=gA) B G AT H
FIW AT FHAT § | 37519 IEIM faar
fr farafeas ot wfemmedt F Wi g
% &7 W 3ma AT § 37 faafew w5
A Ay hFedr ATEH WY AT JAAT Y
ST a7 WeEd #79 F 912 | 98 A=
3 5 97 fedt #w 7 FW fown A
qTAEEFAT F QN F9F F oAy MgT 7
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H AT & FAT FIA T F JAW T
frd7 7% 977 379 TV 77 57 fam
TAT AT\ 3A AT T TAT AAT AT Fr
g 0 fwA F w g THT 75 § ¥ AT
AW A &Y a7 asdy £ =AY & wrfawany
Fr mad 31 wE AWA g Al A
HIA 20§ 1w Frqvay w7 (5491 #7 w1
AU Harey ¥ T A g fs IUge
B ogar g 3wer 4 wiefewm &9,
FrE T fag wY, Hiww T gt & B
AT HAZ TR A AT gAML Hogr
7Ty 3w ¥ wigwer & weaeq § wew-
fRdzar & wrwer & w3 faear v d%
&1 BIg famqr I areeFeT { A1E7 Ui
T F wiT AITE FT LA 61T @A &
T Td TG ST AAM AN F gW
aw Y fadony fafama 7 wfsard ay 72
FIAT | )

ot
PR

w7 fa@wid o § fx afaew F
WA F1 ATHT, GIGATT FT oqavT &1
AT A 12 & fp w1 fr s e
% S AEatas /7 8, a8 7gAT &7 SAr
Fifgd | w IAF AW@E F ety
HTAAAE dF HAW ©T F AN 3deA
F YT T HHAT § AT AS 57 7 FATE |
59 1A F1 T0F 71 Fel 3 78y faar )
foadY g aqerfas waAl § TEEAAT
AT §, 3IAT IHA A TAFT, T
TAFT A wAAY £ 5 gaw w
THEA 7Y 1 30 f7q7 &1 RGgram
=Ever ferfeeds 7 32157 WY WA )
fow u® o ®1 60 L T FIT FT qI20
Y 7w H IR TEAT FTHATHE
fAsr a7 ®1€ WY =4 BE B WAV
EEEU & ®T F W AT AT A AIAT
e fAFIFY wiT ART T T ZIA
ar fe s g7 fond & A 3 fedt
T AT H ST gAAT agAr ) ofE
U ATHTT § T AFT & MA §7-
AW} FT FIT ART qAF FAX ATAN
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g & A IR AT, AAT fraAE
FT WK 79 G § AT §F FHT
RIOALH TR 4T D
o ga3 faq welt st vz R a4 fr g sy
ST feareig qars=w ¢l &7 §, Saay
yfag FT ¥ 1 W § T TF
TRITIAEE WL TRy T
¥4 a1 N gAY S, AT T aqr
ATARO ARG AT a6 & 9w
W F fIFEE AW S AR G
I W § AT ST Y T K,
g4 fefgR ag@ § quae ok
T A T e F I TGT AT qraAfaa
AT B IF TG ¥ IATY FT QT 72
U AL .

THd Tge AIE &) faq sgavqr
#fwfaz wrgafan Y 9f gaR ey
| o walt ST § @ W § 0 R B
Y 390 7 T QY Fpat, avA 7 e
T fr & firelt o e ¥ Sfwfe st
T FET | gea gAw F e I A
foFaT ST e & A gAT ¥ fory g%
xR gl fran S oawar 1 faege
YT AT Y HA ATET ST AHAAT @
978 " & fF s ¥ faarw a0t F
-fod ag 9 O SR’ atgA F & #
T g AKAT g A gt @Y
afa ST T Al &raw & R ST
gEAT R &1 ag T o § AR Afq wyow
F1G A g 9, afT 78 IR fax F
FIX AT 92 G JW 5 Fqg 77 F
T g T 37 19 IT GT LA TAX
AETT W@ A R ag weaT g war g
%W THF FUR T ATIN I 99 I00§ |
SIS AE T THEEAT F FTLT GATL 30
AT 93 @Y & A A|aT 14 9fama
193 gL 9§ 9% @I g | 98 |Ra g
§a ¥ sfer dar s ar § | gRamard
BOaW § i AT IR A1 F-
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a7 P § wAd daw wifqs & 9w
sifest g 1 § ForaaY asg & g9 grav
®, T g g §, g grt & A
AR AT AN GE G & I A1 AT
=fa gIaT & 9 ST ST FI JW-
FT gacdi frd famm At @ @51 3
IER! WA e § fr A g 4§
@ E 92 AWM a@ F§ qEa |
AT ETET AR Y A E
fi6 ota oF 19 ¥ g 300 FT T HY
T T, X AT BTN FT FAAT N §
HT Z T & {2 590 FUL T W7
Mfefee wrgdfam w1 daew F&
oY g X1 9T T &, A0 g hwfe
BIEATET FY Rqrawawar &1, wiEdar
1 foreft o & o Y §, Afer =
fafera water ok & ffmg oifes 5
YT I ITqHT JEAHT a7 AT THAT |
TT® GOF &7 FL JaR qTon qf
T AT I FT TAT F THAT & AR A &
I A FT T F 6T 8 |

qrE AR Fi & faua § gaR I
w4 FO 9T gL AR FUT T 4T A7
g & 7S 5§ 7 wow & farg ar
HANE TTET F AT T FL AT AV IR
7oa1 gian | fedy o 7 fpaan fa 9
w1 & B, frat ag ant wfsissan g,
A TFT AT AT B GO FA &
qrg | A A TAR 9T S ' ¥
TET § T 2 fawmorm & s o av
IHY TS T gAT & | a8 T gAR
fad iy & afs St sAe A AR a4
O FY g fawera & agar faand
Y 1 sRvera &a o, g v v sforee
4t ag 18xfqma @ | s 17 wfqwa 2
gfe & sar ad), @ T qiwg T IR
¥ 8w g

s wfafam & a7 & g g
fos 0T gF R Y Dfaat w7 @
g, o7 7o G Aifwat € o i @
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megarrifrd A wigsffr | m@TER FAFT A I HOAT | AT &Y
3% arq vadfas e T g & S e stofEa A s @i g W FhwA
FS 0¥ TAE W W § wAH ¥ | e o S qeEd g v, A
area feeet e gt ST X s 77 g X 7 Ted@q aoE @ fA47 |

They withdrew the signatures froma

AT TH T "7 FA1gav -
§ the reports which had already beem

{Tre Vice-CHAIRMAN (SHRI AKBAR
Aix KBAN) in the Chair].

wwmﬁﬁﬁaﬁmg
& 97 foeeft & weae TR fmr &Y
et g8 oY, AT F awE T
f 1958 ¥ ®aifad gom a1, @1 99
Y IYHY 78 AT TYGT AT+ &Y AT oY
Zrawe. feaddea Y w9 & A3,
Herre AT AT TFHE TG §
AR qAW & fa¥ | 1958 F G,
ey 10 O ST g & 41E,
qeqE| FY AIRE 97 Gr &, ITHT @=A1
TG & TAT AT @I &, F& faoehr
AFTT agT AT T 8, faeett i gweqmd
Warar & @@t o1 oy € AfeT ag
78 AT T HT Y AF WY FAF § |
F7g A FY AR qgoar § A8
gfg adY ¢S & 9rafF =i $07 3 FA=
¢ AT 3 39 e 9T faa @
F 11 uw famy spifeas, o faww
sty ey v 1t a1 3z = aXw
g, o mefw At i fe 79R 3 &
feam ¥ afwwr are & sto 1 FfwT a8
i st @ a0 7 ¥ w7 wafs
ASFAT FEW Y WY 1967 T T9 TG A
HAZTAT AT & 677 97 1 39& O
g F uw G whw faasr fEar
- G T T AT 1967 ¥ TF
fawifon & SR 99 93X @ Wl
T fee o fafam ag s gw dEme
% WK 98 a8 2 5 wAT 1967 ¥
RAGAGA T A8 T7E gUAR I AT
3 feedt & e S G 97T, ST aE
¥ Izl o HHE T OINTIA AT 20
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signed.

wror aF 3z foy i & #7139 & <@
gw wrAx § 6 39% 9= qUH 4
e fRar T I S9 wHET A
s¥fT a7 e w8 fvar | g afeam
72 &1 @1 & & 7 F 76 ¥ S wgraar
Y w7 WIHAT 47 g AT T 74T AH T
gerd yazrgar i

4p.M.
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uF WX 3a%0 12 &, vy A fF
fare & waear 44 § o fredr e
3 guey =41 g€ fr ¥ e fam
w7 FT g, grdE 7 3 fasly
FRORAT HI, FAIE ITHRT ATIGF
qieqT 99 @qa o | I@h AfEE
srreay BRad @ &1 7 9| " A0
F wqaEqT, 9T HE AT F FARA,
oTa J1s arer F1 qrer sfafreaT wie
freat 3 T FTe 7 TET AT A AW T
g1 fF ot 9q T & § faa 9t &
Fg ¥ WAL WA & | WY IT @ A
qCF HG AR F AV a7 3797 3% 43 A7
f og W A ACH q T AT W
o< g f afe e 38w @ FE
w1 o T waedT F1GIRA FY Hiiaw
T T A7 FR PO Y 0T FT L
g it A frror 7 ag e i ava A
FAT T FT 9T HAT F TAET &
s @t @ @ ]| g fw
W@gﬂﬂﬂﬁﬁ?@*ﬁmﬁﬁ
¥ @ AT, AT & GATT T AFT A H 1w
# fr Sy TWeT & ITAT G9 FT A
foraT Srra, S aer & JEEY o frar
SO, Y AT The AR T IFE
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[zre W agidi-]
T IEFT KT APT | AR AT FIA AT
- afwor @ gt fF SO £ fafy
I AW

»

¥ T R A WET A WS AR

AR FgT 5 qgait T2elt a1 99 99
TTEA ¥ WAT E W wqifaEw  graeq
& G fs & gAw I fem e @
afz FL AT A1 AR F AT qZATH
g WY [T AT A ATEAT AV I G
f &1 goedle ®¢ foan S
afew Sq% o fge v@ w7 F AR
AT A G 9T H A A OF F
AT T A F A @ g oA
F gitfaey ot fog 57 a7 & 1 0F F
T W 9 ¥ wiw sy e
orafRa 97 1A A TGV AT | FTIEA-
¥z IFT a2 FT GHAT AT TET A
TF M & W wew Ffre da g,
mfsdy & o IaF1 T/ T GEAT
ferr o 4 AT oA X feaEw %
a@ew, & =2 weem S R own
7g FeE FT AVE & AAR A 7 F {7
foa well wdEw A wfpta ¥ A
fFmy m, Afew dem 27 F aw
STSH T 7T FAA & A, S e
8T 97 B TH F FAAE WA AR A
gAY AT T F4H T EFT FH
WA, WRE AN F fai o Fw
YR WA T A0 A gE 7 | 7T
wf W { ay fee A0 oafsA A
g % &g GO A et # fr
afgs Ffearar § oa=y qer Ty,
FET @ AfF IEET gW FEw s
FO A AF , IAE TiEAT off 3
T AF T AR F oAET AR S
AT FAT § FUE & 5 97 aq 7
%N g) 7% [ 3@, 98 SmT & ey
F a7 91 7 fzew faow & sgaer
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s A7 & faest €1 w15 qwAT Yo
AR Y 4 Y 37g faemy & F AT
Tv 3gd Ats T E, fer §oww faer
fare A mifad wawur 5.7 RA AT

g

Tg 9T F FOAW AT AT
f5 oqv faom F ga| qar T g
ar st famw & geeardw &, o1 A= §,
oY F@ @, o7 AT §, A wEw g,
ITF GAT AW T WY qf7 98T A@
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& gu oy rfre w2 6 O sreamder
® 4% 7 foF AT FqA T KT F
78T 9 A wely AT Ao weAT H7 AT
¥ argT 9w TgAT faar swer W e
F O A9 WM A9 3 SA dq4T FI
frmgt 3 wdffmr &7 99 8, @
fafiram 37 o v 7% & AfFT 1
ITHT FAHRT FF A AGT AT
AT {7 AT 7E L, qF F IARL A
F30 |

awafawar 9% ¥ f5 A0t =% A
v F Frw Fa frark A & 5
Pt A1 FE mwem gw A@ A
foreetl I AT AT ETER AT 8, WO
Y gET AT 3 A A9q w0
sreqaTeY F1 Af7 TEMT  F HITH ITH
X A T % "arman A 13y
Fff T A9 F urEdE ¥ faew ey
agET | 77 AT vy gAr faa 3
FThaeT P gL wafw 2 g s
TAT AN AL oA wfReE A, A
AT ¥ Frrgfr ) ot 41 o off Wt
qE T FAA 77 AT STATF A5 fHAT
2| W A 77 ATE WYAT 3 T WAAH
758 fF 7 aw fFdY s w ow AT
TIT AT 2, AFA [y gEE A feufy
F AT A , T gw freeAt ¥ weae
frdy =pw &y fifesm wv & A=
& 91T 7 g8 #1% A\ 79 avg F AT
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TR E | AT I GHT Tz ARAAT
¥ i faeetr & e o1 fagEn W 2
§ fad groiy g & foanfeam avae
T TG FIF AT AT FOGAT T Fe
F SR AT A% 9 gy aEm T fa
f99 3w F Wy TAAT FET Ev
THA q § 99 3w & At F
feumr fRad W gV WIT 4 4% gAd
2 ag fam afeew =R 2 f g
TV S wew A § AT AT gAY AW &
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T A qEA F1 G, A qF TEWE
giam & for wrrre 99 fewm & ofad T &,
fir ag foor ¥ afafad =7 7 g
919 AT F forg 99T & | 2w i WigH
difar & &7 T AT A% quw
faam O aet Y F@ oFE
Y ST %4 2, AT TAAT IAGE FLA
% AT ¢ fr vy R @y @
A9 T g AT 97 6% B AR A
AT A er S 2 @R
Steq arfer W I R A AT
AT OV F q¥ A E, ww S O AW
#1 919 & for, A aToTSAaR ¥
I F fod, 9eF FT LT FET I
gl, a1 sarer famra 7 F9, AW B
AR el e FT wEET F AE
T HET H S UoEifaE qW E, 3T
qrarfag AeEqt A F % &7 WE w7
R § 5w e 3 A Awan e, a8
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AF QUL AG FaT Al WA S AFS
waa smteaee TEf 1 AfF #7175 79-
arg ) 3w Y T et &, W &Y
FFT TLFA &, 3 ¥ fog wafm €
THGT T FCAT G, I AT FHT FT GIAT
FE g, A fafesm w0 § qow w @
Fr Hifa =1 sfea s@r grn #T
foam famt ag g9 1 Hifs 1 wleqa
FIA F WA, IFAT AL o TGAH
RN A § o vE FTOF
fawmit &1 J@T £

ggr fawr fawm #7 aar 5w | F|&@w
faet aot oz wrarag wgrg ¢ faram
FIT 6,200 FIIT o 2T AT &, T
foraeft & sy 7 sae faely w=f
g 1 o Y AR faRey wwt faemER
193 32 A 1T § | fme o fazey
FT qGAT AAT AT S, AAEAT wEAT
FAY AT §, AT ACET TGAT AT ATAY
&, Freqfaal T FT TG FAT &7 F
Fmferat £ gTé Y N AR | A
g a1 avg 79 wrEA A S g fa,
FAT AET ok FT FATA HT A | =,
I WS FE S & | WL HIA
TSy &Y Agms 17 wiawd a8y § 7}
HEE 1 & TEd § AN AV TFTHT
Faeg AEr § av fEedy ardt & am #98
3% for A%y &, drag uF et §
waay arafaee 9Et | S0 THAANEY
Afgar & o # gy v ardl, AT
foraaft & faa o1 S S £, 394 9
F TAR & #ET a9 W} T@ AT W,
TH FEAFA F 957 g0 JUAT fqear
TRE | T TE I ITETAG AW, T
% FEQ A F T A AN H/IT
IAT AT T OF AR gAE F e
TR} o, T aF g AW F TSt ®Y
Nz ¥ 9gar ¥

gt # gz & ar Wi §
AR EE | AR A AT Qo
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arrer fagy &7 9 foaw T aAaT & 7
g fewe & 4 dOv dac a7 §, 6,
7 AT AR ACEH T AT T E |
6 GaT A1 W AT AT | AT 6
AT S FHTY 32 8 fawar & 1 agr
fagt ¥ q7 FT A1GA FgT ¢ To FEl 2
%o fawar & WK a1 561 Ffagm™ Tods
awr @ &, faenfaal & & @t gy w7
& W fradT § | ST 39T q_W
0 fag & zams 1 1 gy &1 a7 smar
g1 o 99 OO TS w1 IeAy 4y
AT 1A AN F AT H 1o AT ]
AT, 8 98 F Fd qrar vt
¥ qATe FY A% A B afy ¥ fav
g war & 1 58S wfafoT 9 6 W FT
e o< wfew aw ¥ fawaqr &, @t ag
FRATAT A S1av &, WELTA § A@w
2 1 wragy v ¥ g T § @17 3¢
w2 | U FAT § T, G A
g Wrafa JATHrETE, A § IefaEd,
IR qEATE, IR AgLAFT, ITH W
A FARATITA, WEE, TRl
F5l A ST Y AET FAIE T G
OF T & SR arafaes a1 o FEd
2 o g o & 2T | AT AT T
FAT AT FA TG, TR TET Fger
T 77 3o F A¥ET AT FW A A AR
dgaa gafaee e O § a8 EF A e
FaAl & B 5T A A W@ | T T
¥g FY Q& ALY ALA, AAAT Y FATE
AT T Q‘ﬁ Wff I {Interruption)
wewE Al wT e ¥ fEw Ak
faqmr & gt FEEE AR fag@m W
aud, WL 94 afg & A gEar &
qI WY &7 99, AW FI @A AN
qr @9 & W 4 A, W
TM? ¥IW A wAWIAE  AFT W
W MY W A #OAR
IT @R | AT AT WA
. foar s @ &, sfew A arAreEd Y
AT TG & AAT QT E | § A

i

[30 APR. 1868

Bill, 1968, 186

FI &F g8 FET FY ®aw HTsgI=qT
JATAEAT | OF FAFAT TS FIE AT
TE AT T FT | FARAT JE T
F modr wfEwr & F37 & A o THo
AGAYT FATH fro o WIF JAE ¥
HHIR ¥ fF TSqATe FT qGAT T AHTC
N F@ET FIH FT T FF 2 AW
TEAUT KT FSIHA FI ACGHTT AT
glafssq #3 F7 o @1 EF ¥ | IwHT
Fea o 71 9 T & ForHm g7E F1E
A | IGF AT & AT grE FE F AT
Y saEAT &y & T A faw & Awad
v 5 gl &« et W o7 ¥ famw
Ffaaees F1 GeTg F HTYW & AFATF |
37 I gre FEl F7 sugeaTHi B T
W |y AR Faad & 7 & o W
qrfeaT & qear Jvaar § v sore sasr
qTE FIE AT 479 gTE FE @Y & AT
39 ®fow F qarfes F g, a7 39
HEF § AT g@W AT ATATINEy
HIY A7 STo THT ZHT & € ¥ 7Y,
w18 XE F & ¥ 9wy, e frfe ¥ vy
Homd )

qST GAR QW A FAT G T A 7
FIE FTT AT 47 I I AW ¥ wearafy
FATE FAZ AT | FF FTT T4 o7
f agt ov wrefy 7 wwE S wEer
FrE ST | AT FT AT TEY AT 6
wAT T AT R, FE ATHA T IHTF,
o g TEH AAT F AR G 10 aR ¥
5 qF & d5a7 § W qura RS
AT & | SHBT WA T 96T AT F,
ey ag g & fr e R
g4 g%, Iav G0 v =y v
qATE T AIAT G AL FTAT F7.
FINT | AT IAT TW F 3T Bz
B W E WIS auw ST MY
AFARY AT 7 IHT gLy 0 Agh

9T I H THEATAT T @A wR
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[y TsrarT )
ey #1 fawg Ta"a fFar s w|r
¥ quT  Sarfaaa FT AT ST T
T AW FT T IGAT § q7 AL WA
¥ w2 \ )

S, & 3w @ qgar fF
I AW F WA § gans e ot areit
agi 77 F% AN Fg I § F N 3w
et o @ w & waw fau
fordqe TeMTTEer € | SETET
39 arEl &1 gefaa a3 g, g et
T FIN AR FNCF 2 1T TH qEA A
& A T TH & A A fY w7 ]
aed & fr ‘9F e T 9 AW A
R g g ¥, §A N WY ARG 9T,
ag o1 "eeTs gRAT ¥ 1 Sy &y
FHAT WA TGAT G gY aat, &1 Haal
# ff g § qFeEq g Ag) aFr |
A T W & AW AT E 7 AR |
dfag TEHTEY, W I AW FT4-
%0 F SFAAT &, qAqH FEFT F
qU w3 F g St q9 S Y K
T ¥, IR gad QU gt fEarn,
vw aoRTe A FEr gara w9 g,
geat fraer g g 2 ged A
FE ¥ L@ N g Ay wfd
T R AZ A WET , WOt W
g STe WfEAT *N, TWH 9T IF I
Ty, e Far ar f5 =g @99 §
g &F JHEAC W AR qE F
HI A G9Y F A § A 6F T8
1 WA et & waT faw aw
R A qE, A FT T HREA
q dfgar &1 s § Fm gl w}E
7] q@ #1 Fi gg TE g0 av &
78 o AT 9@ §, frad wg far
fo gaai Aol A8 §, TW ASW G
Siad g, A0 AWT § | FIX FHA FT
a5%, fogrg &1 @9, Téf Tl g
g1 T AR, ¥AT ag ASW 7@ |

[ RAJYA SABHA ]
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far g s3w & wiedat & fewma
g oY fip @ WAy F /91 0T agt WA
K AT F7 TIWE FU | gAT THT
fyat w1 fearaa €4 2 f¥ F90 & aArai-
AT H AT ST A AAT AR,

T qAMA AfEdi o7 dEAT AR,

37 qamy Afedi o) fawdar =g,
ar 7 fawara 2 fr aarerardt ArdaT
IR FFEFT A W A FT
R fawam 2 A gET AH 0 9T EW
I @ 8

W FHIT FEA 98 ¥ B am|
n ofwT &, g & oftaT 49n
gty ¥ T w1 weeufa agRT
MY, T a5l T FHF T4 ar |
IR W F T w1 Teeafa wgET
¥ FW T@T §; Wiw g w0 §
ST T 3@ @ & e a<g T s
foFar o1 @ & 1w SEAE W a1g
FFY o @ & B v w1 wew vy
TR, | ag WIS 3" gwar € |
(Interruptions) W OdJ® ¥
FEATIT F e fFar S @
g owfosmW frwt w0 ovgr #
e # osaRr oA e
fry o w8, gfammA e =
a8 @ & AR wE w ¥ faw
T Y fRar o @ & 1 9 g
wrgan £ fF IeR wRw | fou aforg
Y T AETEAT 9y | S A G
FifF aga & Tl § <1 wew w8
g SO NaW ¥ faury awr W@ ¢ &
TE, d TR 9T 9Aa YRefuE W
LR RS SIS
faar ofwg 1 | 9 e Wy
1 7 TR I FAT FTE FAEA F 70
39 fqam afteg it siv @i ag) taar
T Y ) 9 9% sifn FHiY w1 agea B,
F gmy § &5 W fraw afkeg W
&t Y, Y e & T S gl

| & afs §, Tow o 4@ A
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£ | S9 99T ®i99 9gNT § 74T g,
At |t fagr ofewg ¥ agaa ¥ s
AT ST §FAT & qg TG W | 3
Iug § gl crtfmﬁ‘q&q T FAN
Qg7 AT & | 0 /g anfar A THeE |
T o WIS = Mg orfr o & s
T AR FIAT §, i 7% qERfarg
3 %Y 5150 weg fer # | wmn%ﬁ
#1 et o5 a7

tOAEAE AT dR R |

M TAATAAN ¢ I AR IS
ZAT QT AN q BT & g
FRO | g T SFT 0 AR
TaFl AW | FF F ULIFEO F
X H avaR F9 AT & A @
Traee ¥ AT HIISY ATE &Y e |
sfrrdy gfrar Y 7 &t e F1 Sdeguew
foFaT, WX FHAT FT §T qGFT qea] FT
HIYAT FA T AT GAT & | A
Fig 1 fedauma frgr o <@ §
9 FAE! GEFFT |

39T 915 99 g §9@ F 99 FgAT
gear § & s g qm T @ g,
g a9 T ¥ ZE @, fmw a ¥
FTO AL FgT AT aFArg | A
39 W F AR FOA K ACT G
TAT AT, K WA G g A
ey gfaw w3 ¥, o Jw § =i
wT AT gA TG GG, SR 59 qew
& Teq 9T 38 AGIFN | ZHe Sy A
mfga N T ¥ g2 7, o fam &
£ T FgAV g g 1 TR F S
§ fF gart I 38 o &, fg
7w & faw fa=ar § R E 7w e
TRl R &5 g £ | wWiag # w9
Fgn A § 5w dam @y,
aTaT § 4T W@ § W] A §

[ 30 APR. 1968 ]

- Bill, 1968 39Q

fafrarat @ e s s e fw
qH 2W H AT AP AN T JITE,
wifgy Nifeq @ &, S99 TE@ 3 ®
s Tad s g 1 |
oqq FE1 dar fF gfeaa & seam &
fog @ a7 7 58 e | st ATy
FIET 21 A G 19 g W) foaem &
I AT &, SAA0EA AW 9T AT
AT & AT & | W AT T /T
HEq YW § F4T &1 WT & | AT 9
YW H AT g O R L g qrel &
93W Y g, A I ArCEET H v
| R AW I gIw H wegafa

. T T AR TEEX 93 g0 A A

W g | o ghoml & 3w
¢ ¢, s fower womm Smr
a1 TSaqI F TH A Ay 5 oug
AEHT AT, Y TG, §16 9T 37§
TT%| (Interruption) 'r{*ﬁu%?r?f
B FET A 5 1956 H favag
F e & goordt § gy gfemi
&t e waw o ar | gw gA few 7
ZATA 157 TR a Aifear qars, A
FATA TET OFE FT &1 FANT 6 A
A ag @ % ofifwg A
st fo Fer f6 ag At ST §
AT FT R &Y, AF FE g o Lo o
& STl ¥ AT I | IqH AL BN
TYAY ATEY BT FL AT T1HF 47 TS H 7
A | 1956 & 7 37 78 feafa g

4 o9 e wrgan g swrAdt ¥
O FY §SNG T TV IATAAT W AT A
Tt TR | TS S AT TS A 8
I 97 AT ES9a & | g ATt &
FrR g A g |MA
R AICIERE AL SRR ST
SR & AT AT, THL TATH F LA

AL A AMAH wEfew | AR 4F A adwd A 9 I
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[ T a)

FYE A7 W AT 2 P 9T eF Ay
Nz gy izl F AT FTREA FC F
ST A FT & AW T AT & | FA
gAY are oY faar ar S G o sl
ST 7 | 7 ITHT FIE 7 , T IHT
#1 g5 &, T I il & wea
AT T FAT fawmar AR 3@ e
IARI AW fAaT | I AT A AT
W FCH AT F JET ATH QB 2 |
7 qoar Jrgar g fr astafeat & 9% ¥

S AT AT qUEL F AT METY FAE

P AF & @

st omawg mst fagre @ar
{[\o Yo ﬁmﬁt{{{or{'ﬂ'otﬁ'o%
R T W qrEl & ora ey Ay
TWFT AR wIe fgrer 2

| yEFRTIAW 0 H gF agq
wfazT g, I AWF A9 8, § IEF
fod =t ot 7 wAv wr g 4 A
HOHT W F) AEHT F @I E, § (Aeto
T g 9 AT AL g owewm A
# 9@ F AP0 FT oaw S fw

Jzard #1 @ T T FT 5T gen

Fa@far &1 ff FgF T FI A
AT FARTAT T FEAT FT @I
g1 s@ifer & ww vwr g fF oW
HT AT TF FT WET % @ & | AN
SAT 9Y FT Wged cqAT TN, T
£ T Aged faar s 7T gz
HAG & fagmm & Famg &1 =
f @ AT wear § T afs qw oaa
w1 gen fear e ) @ w9 agy
T N BIT FT S e wAr 2 fF
Vo w T sHEt &1 foar a9
WL BIET HHEA OF & &1 T8 qTHEAT
W & v efas gfer 7 501, e
IE T MW qATE w9 F Ay

[ RATYA SABHA ]
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famr ¥ faam q@ar &1 8 $7
Tqfqy g7 ¥y ¢ 5 1,500 Fo ¥
SOTET WIHEAT AT ;@R FE T FT
qry | WAT 1,500 FY HHEFY {HT U
A W T FW 15 AV wUT
AT A ATAAT, IMETF A = F AX
AT GHT, 7% 7% T8F A AV, TH-
FT I, aTe qAA, A2 fAwetdy qr Ay
FT A FT AT AT griy dAr fF
TITTST T S S A E

7 ag oY F7O0 Al § F oW
297 T HATEA £ T &, FNfw anfeny
FT A(WET T &, TR T F7
AN T, AR AT ATAEA
@ §, FRIE el & wAwET
ZETE, TAAH FT HTAEA 227 ¢ WA
RN F qraY AT qH AT ATEET
TTATR, AW 777 # ag 0F &q WE
g AT F @ 1 cafAr § oagd &
fafaa g1 fFw § 77 Fogm TEw
f aaYaT & wwET F g 9T a
7 | 3|y W Aqwed-fade g, Sy
FEMET " FF gl ¥ qn A A
O FT F 3wl AT o T
@A | AT gwel OO art &
HATAAT TG Y |

R AT, A€ FEAT AGIT
g fF 159 1947 FV S F90 HES
TH T FC W A, WA HT AL
fema & @y 39 9gfw & "ot wd-
G T FEA Y | A @ g oA
A FUw W F WAL FANFT AW
&, ST wEaas ¥ gy FE Aifed 5
15 ST, 1957 Ft AN GHAAA W
FT WIE I9H UF 39 AHA  FT I
FCAT AeF F AT T WA A Ao
F w9 AT IBETA I | W R
FO9 et sHF A F (HT AFTF |
U ZATC TEaHE & FA 7
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fogn arf o s o #if%
FATT wHEWT fowwd E0W | AT IAG
%37 fF 4 w9 ST v aiAET =TEaAr
AT agR F=® FT AWET | 30
A9, 1965 FT W F36 GAAT § 397
T WILT 37 qHIC ¥ g AEy faar
& f& wm oY dw-setfeee gEd
ArEd &, g #1 giafes @ar @ o)
IEH AT U T H@AT § | =T
I PEET FATT TGN F O
Sy F A T ¥ A A gAY
& ¢ 07 IN GTU 9 gETT AR
¥ o o5 wE, 1965 ¥ T EES
7ot AT qEET ATHT A Fo FfgAT
¥ T F AT H Ug A&7 WrAT o7
& FIvHE FATT §, A 7T FAFIC
gifeear &1 g1 JFT | AT TF AT
FT TCHIE T THA BT HIAT 7 TFH
& 91T a5 ST T AHEART & wavaE
qifeeTT A [T 9T WY g a1 AT
! @R 56 75 ¥ T8 F§ 9w
% fr e usfafredfen wrsx (yomafas
W) ¥ 98 99 2 2% 1 fow gEe
# fewrr ¥ afaew & 9fF gwEry
T T 9g FY T I FT WFIL FT
wFar & 5 e fesgae g
ITFGY ATEA FT AT FL) WIE F
I P ATG T TF A WA
AF WTET &Y FHIF &1 W pavieE
HAY HT HIF HC F g THEF A A
w3y Y sfqurT F warfaw gv wiie-
EC G B AR AU IR S O 1
FiHU™ FT AT ARF FT @
T IT G T FET o awEEy
2 fr ofmde ¥ = g aged
T 3, aw 2 foE agwa & sEwy
WH A T AR, FAA WS TS-
fafrefer A & Ao wwafa
wraw avE, =T f e d@fe

FIH AT WY R

[30 APR. 1968 ]
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stwy 7 fgTy A ooev § =%t
TG F€ AT gAT FAew w1 A AGY
gr ) e Aw fra ogr foodr o
uF IAGT AT AwAT 3fEer AEw
medl 7 3FE0 3gaET fRar § WY
IAR AT AT FIEA AT 797 FATAT
#1 g7 fwar tF forg mfw i
HA GV BT 7 T g7 o7 fF Fav
gw famEe & A% wr a7 5 Ry
AT AT TSI ¥ AT A3 F AT A
g9 F 2 5 ferg  wfem mwvegy
N OIAFAT T ITAYESY F | A7 AW
T KT FET 1 1951 % 1952 F A1
¥ qF wArE ¥ fevg qfeam zar v
T 1956 W 1957 F HAE F
73 g A feg Afeew zar Fomaw
AT 1961 W 2 WIAIX &I T
sl ¥ {23 wdfg ¥ fegrg wieaw
AT FOAT AT 1962 F FATT F 77 )
oHT FUT EHT TEAT TV SRR | FaAT
wfenr 9t ¥ 2T 78 F917 | W Ty
3 F TN ogE e 3 A
R OZR W FT F O 9T gEA A
2igE S B, I W I A H,
g St 1 AT /9 FOAE

7 ™ faar qar oF AT Aefes
frar 2% waemm Fz qEE AT

A0 ATE HUTHTE  WEARAL FY
AAAT AT FJA 5 qay ¥ 1, 7w
TAAT T HTY ATHEZ FTAAC
qEARAT F A(A AAfRg Fwar [/
aifs agr & AAewEAr ¥ Nz FUA
1 g0 9y Sy WX g¥ qEerHTar
F 9T AT AN FB Fav FIAT I A
FET e T g AT 1 AT ATE JWIRY
8, ATEAE F9 EAT §, FT AF AT
3.

4 pM.

SHRI B V ABDULLAH XOVA
(Kerala): Why are communal

riots there at Chickmagaiur and
Mangalore?
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At TRAT . IAFT FATT gAY
fag 2 7 3IAFT AT IEFTS
# war g U F A H gTEE &
g W, § qEar § AATEYL F AR
§, & qwar g 7@ F a7, § qran
g 3emEaTE & AT q | T FT A0
W 7§ gmat fagwa § O w0
R IESU RGN 10 GO LI B
g U & 99T § o G g wSq
F weariaa weeq § w7 @ @ fawewy
#r arEf fSmAr @ zadr q3r g
fargrewT #1 7t 9ig feeg § Ak
#1 qE AYTHH | UF 9T ag § Fme
g &) fergea #7 SFa www foar
2| 9 &g aEf I g0 F fawad
T ux fgg F e 0 A
wa waawE 1 fgaaa s ar dar
FUIT, E7 #F AGT @HAT T TEH DA
TE 7Y ALY S |

W TG & A ;T § IAA
FIAT AT AR GE R T e fammaw
JHEAT B TF AT A NT H g
fag i sregmaTE @@ A eaw feaTar
21 20 A, 1968 &l T FAEH
g w1 OF qARER fear war 4qr
HT 18 ATH, 1968 FV A AR
[|E AT UF CF wAREW fEEm own
T FTAYR & AIGL A0 w7 Fawwey
TRAar A ARy fqErd amw
I F fF oA FegR Aaw
maure &1 oo gvagsfsr & fF
TG FT FI@MAT FAT § &7 A7
fagad ¢ § F9E 9 f@E ot 7w
THIT® IW FTC@E B THEAT A
FT IHETAT ST @I | S9H F T
fad no &1 @ o wwr ¥ B
[ET: AT FT HIZHT FF T
g & faatew fa 1 faam & fag
gt 9T FTCANT A0S FT FAH

[RAJYA SABHA ]
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w1 wEr g # wgnr fFowewrT &
q F ogAST FE GEE EN 0 OEHA
A% T § R w4 F) ) R At
wfrdt #1 agT uger w7 fow fao @
¥ FAET & § anfad 39y g wm |

& & |77 /Y g9 SR FEYT
#ger ft | gw g BAEd wY QEr
WE | AW IgAFIqELE | IAH
FE W@ WC FET AFL F AR
oW @ E AR I ofew qv aAa ¥
ag T AT T | R FT FAEES
& 1 3@ Frear &1 g3 & -faq ger
R, I & ANG T FF 9T &Y, A
TAEEF &A@ T TGAT FAAT
& uA FT UL AT IfAT AHTR |

UF WG Afqq FAT AFEHT & |
IqFT @T o | saw A fEma
FATE | SH! @V g5 far @l
T fewrEmT FN 2 | T A
T futast ¥ ¥ uw s 7S
S @ eF W F AU @IF € SRS
TF 99 T A TEE q AT TR
@y @ e ¥ faw | #E
afaq w1 wFRdr § 9 wa A
AEH 9T G ¢ | a8 @n 9SE
TraFiE 7 e & fag sy
T g ¥ g o ¢ e st
ATt w T fAad € 1 TEd 9
HIT gafedl & aX § 11 @A, B
TTEFE W f¥AT F qqW T8 9% AAE
AR NFMAT gC & | 27 WAAL,
1967 #1 qAT FAT THTAT F7 F.9-
aifesr aftas %% §5F 7 97 gar fw
st o zEqEm W oA fEew
I R 20 FT T 7@ a9
TEd F¢ AR afs 98 at gt faq-
gt W ¥ @3 & foq v s &I
9 N & gwy (A= giar A
AT Ay qfeR W gIE qg
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¥ g oad g, gewas gEr dar 9w
BEET F F | FEAAHET qfewg w1y
11 WA, 1968 ' I5F F Tmfy
TH TEAET w1 A4l g8 WL AN A 39
frafag #o= 8 faar mavawl, afteg
¥ daa # faafmm sax 3f@r m,
T IS g S GUSIAT ¥ ;I A
T STETFHT I I TATH T BT WA FAL
R fear mar | w91 F AT 9 "I AT
AT Y @Y 2 I H Wd FTQ AN
FawgT #Y faend # QW FA1 ITEar § |
TR EWT W A9 U8 QAR
TATfT I o To & fAU 6 g AT
#fqw werediz g1 T | T T qA

HUST KT AAIAT FT SR AT a8 §I
TR AEY T | 8 WIRT 1942 FT F&qTH -

The State must necessarily be-
long to producing masses, workers

in fields and factories. S} @l ¥ F1T

TN AT § FA-FREET § FH FH
e AWgY ¢ SAd g@El qerar
A, I FT Ag AT J9AT 7 G977
T® AT, G AT AT

(Time bell rings.)

Y AT T T W &1 &g
o7 g T S Agf & afEaed &
hefal & a ¥ == FOw 1 FET
gt d &0 4 afqg § N o
A F1 qr AEA FAOr E 1 fog
fam fory Ay Y =78 9@ WAl ¥ A H
TEITL ¥ qUIR ST F3F famerar
g AR Adl it a7 e & swaw
Ay ST Agfefas faar A o F
FATE | WIS ArEErer gl § |
M F R F fagg 99 &
FER G amr A waf ¥
FTHTT Y off FT AT Y §, g

w=fe wfyaY #v amw & &1 AR
faa gt &, QU9 SEga & IR W
FAl-Fw agi TSI frm w8
Y FERT . ! 9EY OF TAh—

“arery, FAfT afeAer ] depd av,
FAFTGANRSY  qreaami |
awfeafy afy 7 afv FurasT,
waw el § Twad )

TaaT WY § {5 91g g 65 &
¥ #T57 #41 7 FT g, A 7y
FAT FAAAT ATHT FT T @ & @
T afs 9g @ &Y foafq 71 @@
fagw @0 F7ar T a1 SA=l qEl w0
THad] ST AAE | wWE el Wi
FoE A FBA adt gE & 1 gidv A
wd o 4 I8 e & fag dam
g1 AT+ WG I FIA A B
¥ I AT T WAT WeHT S av
IqF AL 9T & fowr /Ol | w0
gfaafeag o faqw /W ¢ 98 99 99
FIAA FT FISU F HIAT FAZI FIAT FL
WE | AT 3w A 9, U
 F0g &1 7 @ s usifa €, faew
g gaarR 2, e weaT Sade
g, wfawfer & & ms I A
o <@ g B wemfaser @YF
dimfes aEl A oAgEr qrEf a9,
wgFq dwfoee gt § qroRt & W
JATSANE, AYA & q9T AN, AT B
arent, 7% fovly, T aTg gEa
@i gara ar g, 49 F4
9T St HIAT AT HY ATHL FA

S4%i BALACHANDRA MENON
(Kcrala): Mr. Vice-Chairman, every
yeer this Appropriation Bill is placed
betore us and it is passed. But we
have to see what really happens. The

- country goes-on ag before with no pro-

gress, 1 do not know why after these
20 years we have mot been able to
adopt such policies as would put the
country on a sound economic basis or
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would njake our economy strong and
independent.  Unfortunately such a
thing hés not heen done. Even as far
back a: 1886 the national income of
India wasg Rs. 2¢ and the expenses-for
a family would come only to Rs. 6.
That was the position in 1886. Now
100 years after are we better? That I
wouid like to know. When the East
India Company was there or even
atterwards when the girect British
rule was there, the income was about
Re. 20 to Rs. 25- anq the expenses
would come only tg Rs. 6. Now the
cost of living hag increased by 2 thou-
sand pe~ cent. This is what has hap-
pened. Is it for this that we fought
Jur freedom battle? We fought our
freedom battle so that our people can
have encugh food, our people can have
shelter and clothing. Have we succeed-
ed in that? I am sorry to say that our
progress has been 8o slow that like
that proverbial crab  we have been
going at times backwards. We have
built up an economy which is really of
a parasitical character. What ig it
that has happened? The drain from
this country continues. It is against
thig that Ranade raised his powerful
voice. It is against this drain that
Kokhale raised his voice. Today
the same thing continues. In the
name of collaboration agreements we
have sold our country’s economy. In
the name of industrialisation we have
handed over all our industries to the
monopoelists. Every year the monopo-
lists get strengthened. Every time
we make our voice felt here, the mono-
polisie get stronger. Your policies are
inlended only to strengthen the hands
of the monopolists. All the commission
reporis have not helped you to put the
econcmiy on a sound basig because the
neo colonial economy has not been
understood properly. When the direct
British rule was withdrawy and when
America stepped inty the vacuum, it
had a new method of approach and
that is the neo-colonialist method.
Through collaboration agreements,
through supporting the monopolists
fliey have bulltk up a powerful force
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which helps hem to suck out the life-
blood of thig country. I am sorry that
the mberitorg of the national move-
ment, those of you who claim tog have
fought for this country—-mogt of you,
along with most of us, then fought for
the national liberation—today you
have played into the hands of the Ame-
rican imperialists. You have played
ino the hands of imperialists and made
our country really much more bank-
rupt than before. Take the question
of food, Have you a policy on food?
Have you a policy on industrialisation?
You do not have. A good rain same-
times may help you. When that is
not there, again we are in difficulties.
When there 1 a good crop, there are
States that do not get food. The prices
go on increasing. The cost of oOne
nreasure of rice is Rs. 3. I am fully
in agreement with the frieng from
Andhra who insisted that the Nagar-
junasagar project should be immedia-
tely completed. I am entirely for help
to Andhra but I would also request
our Andhra friends to see that the
price of Rs. 3 and Rs. 4 per measure
for rice is cut down by liberalising
the exports to other states not through
blackmarkets but through proper chan-
nels. Unfortunately that is not done.
The result is we have built up a black
market. Perhaps the Govern-
ment’'s new method is to allow the
blackmarketeers to operate so that
capital might get formed. This is how
in the past centurieg Britian managed
to get its capital through open day-
light robbery in the seas. Today the
daylight robbery of our children takes
place so that the monopolists may be
in a position to have their capital. It
this the proper way? The hoarder, the
blackmarketeer, the monopolists, all
these people continue to have their
powerful grip over the economy of
the country resulting in the bank-
rupicy of the country. Every problem
hag reached an acute form during these
2 or 3 years. The problem of the mino-
rities, religion, language, the hill-tribes,
the Siate boundaries food, industria-
lisation—al] these have taken an acute
form because in every one of these you
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have bungled. I can give an example.
My State which has got about 1400
PEOPLe per square mile to-day ig not
In a position to solve any of the pro-
blems there because ndustrialisation
Las not taken place. It is a fact that
we have done our best to get the maxi-

mum production from the agrarian
sectour,

SHXIMATI YOSHODA REDDY: You
are not able to anything because of
‘the wrong Government there.

S11R1 BALACHANDRA MENON: 1
<1p not quarrelling with you. The
failures may be there. I am not here
io apportion the blame. The failure
ig there because we have not been
nble 1o see that these problems are
of such great importance. We have
faileg tc solve the problem ¢f unem-
ployment in spite of 3 maximum pro-
duction per acre, with our rich coffee,
cardamom, tea, rubber, oranges spices
like pepper ete. With about Rs. 170
aiores that we give to you as foreign
exchange we are not in a position to
g€t our peoble fed properly. We were
with you when you shouted against
the Birlas. We were anxious that the
fitanium plant which was to be set
up there need not be taken up by
Birlas but what did the Government
of India do? When our Chiet Minis-
ter wrote ‘We are prepared to scrap
that sgreement we do not want the
Birlas to continue to have their mono-
palist irm set up there'—we agreed
with you on that—did you give us an
alternative scheme? Did you allow
any other State sector industry to come
there? You did not do that. When the
iron ore in Calicut, which is having
the highest iron content, is to be ex-
ploited, we do not get help from you.
Take the fishing industrv in Kerala
which gives you about Rs. 20 crores
now, We can easily raise it to Rs. 50
crores of foreign exchange but why
not give us a few trawlers and make
atrangements for deep-sesn fishing
there? Nothing is done. When socia-
Yist conntries are prevared to give help
and when their monev is with you and
-when vol1 are not making use of that,
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al least why not allow ug ta make use
of it and thus help the one State to
rise up which now is backward in
industries ang has se many of prob-
lems ig tackle. We have technicians
there, we have polytechnics in every
district and a few engineerine colleges.
We have enough of technical people.
Why not allow us to use the help of
the socialist countries. We have got
unutilised grants, fropy them. Why not
aliow that to be made use of?

The regional disparity that exists to-
day will create greater problems.
Although I am interesteq in seeing
{hat the unity of this country is main-
tained at all costs because for that we
tought and for that we stand, I re-
quest you to understand that this re-
gelonal disparity, if not removed, is
going to create the biggest headache
end is going to be the greatest strain
on national unity. Unless you give a
helping hand and understand the pro-
blems of Keraly as the problems of
all India, more talk of unity will not
help. The backwardness of Xerala
should be understood—also of Assam
and such other backward states but I
speak of Kerala because I know some-
thing about it-—and I request you that
this regional disparity shoulg go. Our
planning should be on that basis.
Tt is not that big industrial areas
should again be expanded and ex-
panded. What is it that you are
planning? Planning should be to
see that these backward areas should
at least be brought to the same level
as other areas, But in this you have
failed; your planning has failed. Will
you make at least a new beginning?
That is what we want to know.
And unless that is done, planning has
no value. And here is the time for
it and our economy may improve a
little, thanks to0 nature which has
been very bountiful to us since last
vear after two years of drought and
famine cofditions, This is the time
to take a bold lead and there is every
possibility for the country’s economy
to improve, for which at least the
right-thinking men on that side and
this side should unite and take a
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strong stand and see that
who stand for monopolists
defeated in there game,

all thode
get

This is all what I have to say.

A

SHRI] SANDA NARAYANAPPA
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, while supporting this Ap-
prorpiation Bill I would like to bring
certain umportant matters to the
notice of this House, Because of the
efficient steps taken by the Finance
Ministry, the scaring prices of all
articles, not only food, also other
articles, have come down gradually,
and it may lead us to a happy sitva-
tion within a short time.

Our country being an agricultural
country and most of the people being
agriculturists, we have formulated
so many irrigation projects, minor,
major and medium-sized projects.
But with all that we have not
been able to produce more and meet
the requirements of the country, and
we have been getting foodstuffs from
foreign countries worth crores of
rupees. Everybody knows the secret
of it; all our technical people, all
.our experts and economists
the secret, know where the solution
ltes, but yet we have not been able
to meet this problem and solve this
situation.

« Now take for example Andhra
Pradesh where there is a big and
gigantic project which could not yet
be completed lor want of finance—it
ig the Nagarjunasagar project. With
the completion of this project twenty
or thirty lakhs of acres of land could
be brought undey irrigation. And
if this large extent of land is brought
under irrigation, so many lakhs of
tonnes of foodgraing can be produc-
ed and the whole country could be
supplied with foodgrains to the
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required level, and the food prob-
lem could be solved to the satisfac-
tion of the country, Also we can
avoid importing food supplies from
foreign countries. When such is the
brilliant prospect, even then pur
Government are not giving sdequate
finance to complete that project, to
send the water, the golden water
stored in the dam, to feed more lands
and thereby produce crops in abun-
dance, I request the Finance Minis-
try to look into this matter. The
State Government of Andhra Pra-
desh, many a time, at many confer-
ences, and in the National Develop-
ment Council also, have discussed
the importance of this project and
have put forward their arguments
for this project convincingly and
emphatically to their satisfaction and
to the satisfaction of the country. In
spite of the prospect of production of
food in abundance arising from this
project we are not able to receive
adequate finance from the Centre.
So I request the Finance Ministry to
carefuily leok inte this matter in
view of the urgency of the food prob-
lem of the country awaiting a solu-
tion, and to give more finance imme-
diately to complete this project, go
that more food could be produced
and the ryot’s economic position could
be strengthened, and the social order,
and law and order could be peace-
fully maintained.

In this connection I would also like
to bring to the notice of the House
that there are certain famine areas.
There are the normal droughts which
affect the whole country in general.
But there are also the chronic famine-
stricken areag in some pockets
throughout the country. We want to
solve the food preblem and we are
undertaking irrigation projects. But
then we have completely neglected
those chronic famine-stricken areas.
People are living there also. Land
is there and water is there under the

ground. Yet we are not able to
supply electricity there. We are not
supplying implements to dig more

wells, We are not supplying move

.
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drilling machines and more tractors.
All these things must be supplied to
the people there to drive out famine

from those areas which yet are
allowed to remamn backward and
famine-stricken. For example, in

Andhra Pradesh there is Rayalaseema,
Many a time hon, Members of Par-
liarhent, both in the Lok Sabha and
in this Rajya Sabha, have spoken
about the permanent relief measures
to be undertaken to eradicate the
famine in those areas. S¢ many com-
mittees have been  appointed, Ex-
perts have been sent there, Aerial
survey of the areas has been done.
But nothing has been done till now,
I am sorry to say. At least now
something should be done. Recently
I came to know that two expert com-
mitteeg have been sent to the Andhra
areas, le. to Vizag and Srikakulam,
and the other to Anantapur. Those
committees have gone there and the
representatives of the local people,
the M.L.As., the MPs. and other
people, have met the committees and
made their suggestions to the com-
mitiees. But how far he Government
has taken action on the reports of
these committees and on the sugges-
tions of the local represenatives, 1
do not know. Our Government should
immediately look into the matter and
study the reports. The reports are
readily available with them, the in-
formation is there. The people’s
ery is there. The people’s hunger is
there, and immediate action is need-
ed now. I request that Government
should immediately sanction money,
send technical people, supply electri-
city and give more funds so that
those areag could be protected against
the ravages of famine and the ryots’
economic position could be improved
permanently, Unless those areas are
permanently saved from the chronic
famine conditions, the country’s peace
cannot be maintained and the
country’s economic condition cannot
be improved t{o the required extent.
As 1 said, Rayalaseema in Andhra
Pradesh is chronically stricken with
famine conditions and so the people

are suffering there, and evgnjn the | look into this matter and
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last twenty years we have not been
able to solve that problem. At least
now Hrm action should be taken
The reports are there., The measures
suggested by the expert committees
are there. Kindly reopen those
reports and extend financial help
and other facilities immediately’
to those areas. -

In this connectiori I would like 10
bring to the notice of the House that’
while Andhra area formed part of
the composite State of Madras, there
was an agreement concluded in the
year 1897 between the Myscre Gov-
ernment and the Madras Govern-’
ment and that agreement in the
matter of distribution of waters of
the Pennar and other river. Chitra-
vathi was arrived at with the con-
sent of representativeg of both the’
Governments. Those rivers had their
origin in Mysore State and they’
flow 1into the territcry of Andhra
Pradesh. Now the agreement enter-
ed into in the year 1897 was that
Mysore Government should not cons-
truct any new projects up these
rivers. But now the Mysore Gov-
ernment is constructing a new irri-
gation project at Nagalamadaka in
Mysore State, at the higher level of’
the Pennar river, and obstructing the
water gsupply to the Mid-Pennar
Project constructed by our Andhbra
Pradesh Government, which is i’
violation of the principle laid down
in that agreement of 1897, Also they’
have constructed a big tank at
Magili Durga to store water, and this
has naturally obstructed the flow of'
water which could be stored in the’
big tanks, namely, Parigi and Buk-
kapatnam in Andhra Pradesh, which
were constructed in good old days,
in the days of Krishnadevaraya who
ruled Vijayanagaram, From those
days those tankg were getting water
and the people in that area were
able to irrigate their lands and pro-
duce foodgrains. Now that as been
obstructed. This agreement I would
like to bring to the notice of the
Government of India and they should
examine

t
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the principleg laid down in this agree-
ment and do justice to the people of
that area of Anantapur District who
are stricken by famine. The Govt.
should help these backward areas
and these problems should be settled
at the higher levels. Though the
State Governments of Andhra Pra-
desh and Mysore have discussed them
many a time they could not come to
any agreement. So at the higher
level the Government of India should
take up this proposal and solve these
things permanently and thus give
relief to that area. .

Minor irrigation schemes are most-~
ly needed in these areas, minor irri-
gation schemes like the sinking of
wells, deepening of wells and tanks
and so on. Supply of electricity is
argently needed in these famine-
gtricken areas and the Government
of India should allot more funds and
encourage the execution of such pro-
jects and thus eradicate famine from

these backward areas, This will
result in the production of more
food and the Government should

give top priority to minor ijrrigation
projects, to the famine stricken areas.
There is the Sri Sailam Power pro-
ject in this region and there is also
the ancient temple of the same
name with the waters of the Krishna
flowing nearby. The project is now
under construction. It should be
completed soon. If it is completed
m a short time then electricity will
be supplied at a cheaper rate to the
ryots and thig will result in not only
more industries Dbeing started in
that region but there will also be
better production  of  foodgrains.
Thergfore I would request the Gov-
ernment to be kind enough to look
into this matter and give top priority
to such urgent needs and to see that

these projects are completed imme-
diately.
Regarding  industries, as Yyou

know, major industries are not there
in Andhra Pradesh. Therefore un-
employment ig there and poverty is
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there. Under-employment is alse
there prevailing in all parts and we
are not able to solve these problems.
Therefore I would like the Govern-
ment of India to take steps to see
that more major industries are start-
ed in Andhra Pradesh and employ-
ment potential is thug created for the
people and prosperity comes to the
region and these backawrd areas also
come ttp to the level of other paris
of the country,

There is another problem to which
I would like to refer and that rela-
tes to the handloom weavers. In
the Southern States there are about
30 to 40 lakh handloom weavers and
these people are facing difficulties.
Whatever they are able to produce
they are not able to find a market
for sale. The slump 1is so very
severe. No adeguate finances are
flowing into this sector and as such
there is unemployment among these
people. Many years back our senior
politictan Shri Rajaji when he was
Chief Minister of Madrag State made
a statement in the Assembly and
they also passed a unanimous reso-
lution there that sarees and dhotis
should be permanently set apart for
the handloom sector. Unless that kind
of a step is taken by the Govern-
ment there can be no salvation for
this industry and the difficulties of
the handloom weavers cannot be miti-
gated. I would request the Govern-
ment to examine this question once
again. We all want to work for
and reach the goal of a socialist pat-

tern of society. But at the same
time we are not taking adequate
steps to improve the lot of those

people Who are depending on cot-
tage industries, handicrafts and rural
industries, I would request the
Government to bestow immediate
attention on this matter and solve
the problem. They should take a
bold decision so that they may be
able to give at least a living wage to
the handloom weavers. This is my
earnest request and appeal to the
Government. I request the Govern-
ment to act i{nmediately.
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Ancther thing to be seen is thst
this industry should be gsupplied with
the raw materials it needs, like cotton
yarn, chemicals, dyes and so on.
They are not supplied properly und
at reasonable rates. In this connec-
tion I may mention that yarn is sup-
plied to the composite mills at a
cheaper rate than to these people
Bince a longtime the handloom wea-
vers' associations and their federa-
tion of handloom cooperatives have

been agitating for the supply of yarn -

10 them at the rate at which it is
being sgupplied to the composite mills,
This is an honest and simple request.
These things should be discussed antl
decided and finally settled so that
Jakhs and lakhs of these people who
are depending on this industry mayv

be benefited. (Time bell rings).
SEVERAI. HON. MEMBERS: This
being his maiden speech, a little

mere time may be given to him,

SHR] SANDA NARAYANAPPA:
There are mineral depcsits in Rayala-

seema and other backward areas.
Recently the Governmen: of India
conducted an aerial survey of the
region and the reports are there

about the mineral deposits, such as
gold, diamond, copper, iron and as-
bestos deposits and so on. If indus-
tries are to be enccuraged to come
up in these areas, these mineral
wealths can be utilised, For this the
. Government should apply their mind
to it and give finances and formuiate
schemes and start them in those
areas where the raw materials
are there. Since there are the
raw materials already and gince
labour is also there, the produc-
tion will be cheaper and the cost
price will be low and so0 we can
supply the finished goods to the con-

sumers at reasonable prices. But we
are not looking into these things.
We are starting industries where

there is no raw material, where there
is no water supply. Like that with

so many disadvantages we start
industries in  different areas. But
here are places where  you
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can start industries there and help,
the people there to combat poverty,
and to bring themselves up economi-
cally and come up tc the level of
other sections of our people in  the
country. )
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wealth, where
supply. So we

1 mention all these points in the
hope that the Government will be
able to solve some of these problems
at least 'this year, 1o give relief to
those people in view of the backward-
ness of the area and the urgency of
the needs of the people.

I would like to congratulate
hon. Deputy Prime Minister and
Finance Minister once again on his
presenting such a balanced Budget
as he has done compared 1o the pre-
vious year's Budget. He has won.
the appreciation of business people
and the common man alike, Of
course in the matter of postal rates,
his proposal is not very favourable,
But that also has been done ufter
careful consideration. [ appreciate
the Budget proposals and I congra-
tulate the Finance Minister on the
steps he has taken, He has also
taken steps for social control over
banks. Effective steps have heen
taken to maintain and keep down
prices of commodities to the satisfac-
tion of the common man. I hope
that still further steps will be itaken
by the Government to bring down
prices because we know the suffer-
ings of the common people. We
know what amount of suffering there
is among the labouring classes,
among the salaried people, those
with fixed incomes and so on. They
cannot feed their children properly.
They cannot educate them and they
have to undergo so many difficul-
ties, We should bring about such en
economic situation that the prices
may come down and people may feel
happy and we may be able to reach
soon the goal of a socialist pattern
ot society. With these observations,
Sir, 1 resume my seat,

the
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' SHRI A. P. CHATTERJEE (West
Bengal): Mr, Vice-Chairman, Sir as
far as this Appropriatign Bill is con-
cerned, one particular fact stands
out glaringly and it is this that look-
ing at this you feel  that it is the
Appropriation Bill of a bankrupt
State. When 1 say a bankrupt Sriate
I do not use that word as just an
ornament. Sir, you just look at the
figures here. The entire appropria-
tion demanded for the year 1968-69
is a little over Rs. 15462 crores
including of course the amounts
charged on the Consolidated Fund.
Out of this sum of Rs. 15,462 crores
or a little above that I find that debt
chargeg; come to Rs. 9440 crores.
That is to say, out of the total appro-
priation that you sre demanding of
the House more than half is going
towards repayment of debt. I do not
say that if we had incurred debt we
should not repay it far from it. But
the point-is this that it only shows
the complexion of the financial state
of the country. If out of the Rs. 15,462
crores of expenditure that you
want to incur in a year you have to
pay more than half for repayment of
debt that only shows what a sorry
state those Treasury Benches have
brought the economy of India to.
Therefore as I was submitting this
is the Appropriation Bill of a bank-

rupt State. Not merely that. You
are not merely paying this huge
amount for repayment of debt but

also in spite of the boasted bumper
harvest of this year you are going
to spend a little over 706 crores or
rearly Rs. T07 crores on the purchase
of foodgraing and fertilisers. I am
quite sure that a lot of this amount
ig going to be used for the pur-
chase of foodgrains from abroad,
This is the financial position of ocur
State

fact. In
economy

Again, look at another
spite of the fact that our

is in a bankrupt state we are spend- .

ing @« huge amount on what is
called defence. I find that the
Ministry is asking for Rs. 915 crores
. for defence services and the capital
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outlay in respect of defence is to the

iune of Rs. 130 crores.

Ny sheram A o ATRE-AUIRT
mga,mamﬁqa‘févr_aﬁwa@
T g

SHRI A, P. CHATTERJEE: Mr.
Sheel Bhadra Yajee will hold his
patience a little. Therefore the
position is, we are spending 1mo.e
than Rs. 1000 crores on defence, that
is to say, on military budget. If we.
leave out of this Appropriation Bil}
the moneys charged on the Consol-

dated Fund it appears that the
balance of expenditure 1s abott
Rs. 4214 crores and out of this

Rs. 4214 crores we are spending mure
than Rs. 1000 crores on military
budget. Therefore it comes tg this
that we are spending g quarfter of
what we propose to gpend in the year
1968-69 on military expenditure, If
it were a question of capital outlay
on military expenditure I could have
understcod because capital outiay on
military expenditure. would have
brought in some dividends in the
shape of factories for production of
high technical goods and a'l that.
But that is not the case; the capital
outlay on defence expenditure i3
merely Rs. 130 crores but the ex-
penditure on defence services is mure
900 crores. That means
you are spending only 10 per cent. ¢f
the entire defence expenditure on
capital outlay while you are gpend-
ing the 90 per cent. on what can be
called the non-capital expenditure or
revenue expenditure which does not
bring in any benefit. .

W sftewE avel o AT T AWTET
|q1EE, a8 0 97 afeam & grens
FL 6 & AT W g AT EW W

LT3N

O g9 H &7 T A |

SHRI A P. CHATTERJEE: As T
was submitting before this House,
looking at the gshaky economy that
we have now in India when we have
to lay apart Rs. 9440 crores for re-
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payment of debt alone out of the
tota] expenditure which we are con-
templating of Rs. 15462 crores, in
such a bankrupt economy has this,
can we afford tc spend more than
Rs. 1000 crores on military budget?

SHRI SHEEL BHADRA YAJEE:
Why not?

SHR!I A. P. CHATTERJEE: Now, 1
am asked, why not. That ouly
shows the bankruptcy of thought to
which Mr. Shee] Bhadra Yajee has
arrived.

WY TRAE AW ;0 ATEEAgIAT
qIZE, 38 A9 &1 TLA1EH 53 15 A5
R i

THE  VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): No interrup-
tions, Mr. Yajee. '

SHRI A. P. CHATTERJEE: Mr.
lece-Cha.irman, he asked me, why
not. I say the whole question is
this. Why shculd we have to spend
50 much on military budget? We are
spending this large amount on mili-
tary budget because we are keeping
the tension alive on the borders with
our neighbours; we are not trying
to release that tension. We are not
t‘rying to calm that tension and the
gocd money of the Indian public to
the tune of Rs. 1000 crores per year
is going down the drain.

SHRI SHEEL. BHADRA YAJEE:
We shall spend more.

SHRI A. P. CHATTERJEE: I say
it i going down the drain for this
reason. If it were capital outlay I
can understand that something might
come up in the shape of productive
defence industries; but, no. We are
spending Rs. 900 crores as revenue
expenditure; that is, we are import-
ing supersonic jets perhaps from the
United States of America, bullets
from England and rifles from we do
not know where. And in this way
we are spenpding . .
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SHRI ARJUN ARORA: Rifles from
Cossipore. ’

SHRI A, P. CHATTERJEE:
our good money o¢n this so-called
defence expenditure which I would
call military budget. If we are to
gear our economy to a healthy angie,
then the immediate necessity and
need for us is to make up with our
neighbours. As soon as we say make
up with cur neighbours, Mr. Sheel

Bhadra Yajee will jump up. {In-
terruptions). These people alwuys
want to thrive on tea-pot tension

and tea-pot thrills. They never gon
to the front. They never bother
about al] the great hardships, which
the common Indian people are suffer-
ing because of $0 much expenditure
on the military budget. Mr. Shee!l
Bhadra Yajee will be certainly
thrilled at the imagination of mili-
tary glory, sitting in this cool, air-
conditioned Chamber of Rajya Sabha.

SHRI SHEEL. BHADRA YAJEE:

Buyt your friends are forecing us to
spend more on defence. ’

SHRI A. P. CHATTERJEE: Mr.
Vice-Chairmun, the pinch is being

felt by the ordinary peasants in the
hot fields of India under the summer
sun and the biting wintry climate in
which they have to work for themr
food and even then they cannot get
their food properly. Even then they
cannot get the price for the food that
they raise. The pinch is being felt
by the working-class; by the lower
middle-class, whom Mr. Sheel Bhadra
Yajee has by now forgotten, aifter
coming to the Rajya Sabha. He has
betrayed whatever interest he used
to have for the lower middle-class
previcusly

SHRI SHEEL: BHADRA YAJEE:
You all are pseudo-communists.

SHRI A. P. CHATTERJEE: Now
he is betraying the interests of thosu
people for whom he once had some
sympathy. 1 do not know whether
it was a genuine sympathy or not.
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Once upon a time he used to say
that he had some sympathy for then,
but I am quite sure now that he has
betrayed them. He has betrayed the
people for whom he once had some
sympathy. Thig pinch is being felt
by the people of India and, therefore,
it is all the more necessary that we
make up with our neighbours. I do
not mince words. When I say that
we must make up with our neigh-
bours, 1 say that we must make with
China and Pakistan.

SHRI SHEEL. BHADRA YAJEE:
You advise them,

SHR1I A. P. CHATTERJEE: It is
not for me {o advise them. It is
for me to advise my Government. It
is for me to advise my people. As
far as my people are concerned, as
far as this Government is concerned,
certainly 1 am within my rights to
say that we must do everything in
our power t¢ normalise relations
with our neighbours, because you
eannot live in a state of perpetual

tension ‘with your neighbours. ‘That
hind of Chanakya philosophy does
not hold good nowadays. We
must . . .

SHRI LOKANATH MISRA (Oris-
sa): If T may interrupt, if it is not a
perpetual state of tension, it would
be a perpetual state of surrender to
China. Would you like to have it?

SHRI A. P. CHATTERJEE: | res-
pectfully differ. (Interruptions). Of
course, nobody says that, but peace
is certainly greater than any little
compromise that we may have {6
make.

I have great respect for Mr. Raj-
narain, but I was very much pained
at the way in which he spoke about
the Kutch Award. Why ghould we
expand these small things into such
a big size? After all, certain square
miles of territory are less in imrort-
ance than friendship with our neigh-
wours, friendship which will lead to a
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lessening of tension, friendship
which will lead to a brightening up of
our economy, friendship which wifl
lead to lessening of the burder. ef
the military budget of our economy
and on the people of India. Why
should we so much think of Mother
India and so much think of patriot-
ism, just because an arbitrator has
given an award in favour of Pakis-
tan, a few square miles of territory.
I say that this is the attitude that
leads to all kinds of tension ond all
kinds of unfriendliness with our
neighbours. We have to shed this
affitude. We must show a spirit ef
friendliness tc the other great neigh-
bour on our frontier, I mean, the
People’s Republic of China. We ean-
not remain hostile for ever with 75
crores of people alongside. We are
fifty crores of people. Can these fifty
crcres of people for ever remaim
hostile with seventy eroreq of peo-
ple? -

SHRI LOKANATH MISRA: We
were very friendly, but they became
hostile.

CHATTERJEF: We
maze up

SHRI A. P.
must spare no efforts to
with them. Ag far as the india-
China boundary is concerned, I am
not apportioning blame. As far as
that border is concerned, we should
sit at a negctiating table. 1 know
immediately the question will be
raised that the Colombo proposais gre
there and they should be accepter

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam): May 1 ask a clari-
fication from Mr. Chatterjee? What
about the unprovoked Chinese aggres-
sion on India? 1In the dispute with
China, should we gsurrender? What
is his advice? May I ask whether
China or India declined t¢ negotiate?
Instead of negotiation, China sudden-
ly occupied our area by sudden un-
declared war.

SHRI A. P. CHATTERJEE: Nine-
teen hundred and sixty-two ic far
back of us. Let ug not repeai 1962
Let us look forward. Let us sit at a
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table. Let us not approach any
megotiating table with any of our
neighbours, with a fait accompli. Let
us not approach them with a ready-
made decisions.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No interrup-
tions please.

SHRI ANANT PRASAD SHARMA
(Bihar): Whom are you advising—
China or India?

SHRI A. P. CHATTERJEE:
an Indian and I am advising the
Indian Government. (Interruption).
If he thinks that he can go beyond
the porderg to advise others, let him
fry that, but as an Indian I can ad-
vise Indians and I can advise the
Indian Government only and not bey-
ond that. Therefore, we should go
to a negotiating table. We must not
go to a negotiating table with ready-
made solutions, Colombo proposals or
no Colombo proposals, There is no
scope in that for negotiation. There
is no meaning in negotiation if you
just go with a ready-made sociution.
You must sit at the table and find
out a formula—Colombo proposals or
no Co'ombo proposals. Let us aave
ancther proposal, maybe Delhi pro-
posal, maybe Peking proposal, but
why Colombo proposals? Why make
an idolatory of the Colombo propo-
sals alone? Therefore, what I am
saying is this. This ticklish prob-
lem hag to be solved. Unless this
problem js solved, our entire eco-
nomy will go from a ruinous state
to a still more ruinous state and that
is why I am pinpointing this aspect
of the Indian economy.

I am

The next point which I shall place
before you is this. We have just
rnow found out that out of Rs. 4,000
edd crores expenditure, apart from
the charged expenditure, we are
spending more than 1,000 crores on
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+the military budget. What are we
spending on the Police? We are
spending more than Rs. 45 crores in
1968-69 and after paying this, gene-
rally look at the entire map of
India. From Kashmir to Cape Ccmo-
rin, from Bengal to Punjab, wher-
ever we turn our eyes, we will find
that brothers are being killed. Com-
munal ricts are now running riot.
so to say, throughout the length and
breadth of India and we are spending
money on the police. Indian eco-
nomy is an economy based on the
productive capacity of the people. If
you divert the productive capacity
of these people, if you destroy the
productive capacity of these people,
by allowing communal riots ¢o he
created by interested persons, where
will the image of India be? ‘That is
not also the point which I am rais-
ing here. Let the image of India
take care of itself. We have damag-
ed the image of India a lot, but [ am
now concerned with the Indian eco-
nomy. If the Indian economy is to
be saved, then these communal riots
must be completely stopped and that
cannot be done with this kind of
police for whom Rs. 45 crores are
being demanded in this Appropria-
tion Bill. I know, you know, every-
body knows, it is within the experi-
ence of anybody, any honest citizen
of India that communal riots cannot
- take place if the police were vigilant,
if the police were active. Bui we
know and it ig within our experience
that the police take sides. Not only
they take sides. They sometimes
incite and encourage riots for the
purpose of serving the interests of
certain interested persons. I have
seen riots in Calcutta both in

1964 and the other day
also. The viots were there some
months ago in Calcutta, and we
know how the police sit idle,
stand idle, when we find
goondas attacking the minority com-
munity’s bustees and stabbing mem-
bers of the minority community al-
most before the eyes of the police,
the so-called guardians of law and
order,

5 p.M.
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SHRI ANANT PRASAD SHARMA:;
What was your Government doing
at that time in Calcutta?

SHRI A. P. CHATTERJEE: My
honourable friend asked me what my
Government did. My Government,
the United Front Government, when
it was in gaddle, within three hours
nipped in the bud a riot which was
to have flared up into a big commu-
na] riot in Entally area in three
hours. If a Ministry is really cons-
cious of its powers, conscious of its
duties to the minority community,
that Ministry and that administrative
set-up can nip in the bud any com-
munal riot within two hours if 1t so
likes. But we found in Calcutta the
1964 riots were allowed to go out
of their hands.

=Mt faiem awl (wew w3W) @
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TR, SN UF A (AW /T 77 T
fr fafe or &, s fF 9 7
gafsdigd & agl ax ¥ 7 «@wEAr
e & w9 = fFaT, 99 W ag
s&TH T

SHRI A. P. CHATTERJEE: Mr.
Viee-Chairman, 1 do not know. My
hon. friend here, Mr. Varma, has
posed a question which I think he
does not mean seriously himself. Why
go to Sinkiang? Why not look to
your Madhya Pradesh? Why not
look to your Uttar Pradesh in Aliaha-
bad and other places where the blood
of yoar brothers is h~ing shed? I do
not know why he is so much cons-
cious of the plight of Muslims in
Sinkiang when he is not concerned
with the plight of the Muslims in
Allahabad or the plight of Muslims
in Madhya Pradesh.

SHR] LOKANATH MISRA: He
understands it fairly well why Mr.
Varma posed that particular question
of Sinkiang. It is simply because Mr.
Chatterjee believes
ideology that is prevalent iz Ching,
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and Mr. Varma wants to know how
the Chinese Government with the
of Comumunism
has behaved with the Muslim com-
munity in Sinkiang. I hopa you
would explain that,

SHRI A, P. CHATTERJEE: I am
not here to say what happened in
Sinkiang. My _hon. friends may
know better, but I know wnat is
happening to the minority comnmu-
nity today, our Muslim brethren in
India.

I want to say this that while
speaking on the Appropriation for
the Police, unless the Governmeni at
the Union level and at the Stiate
level takes proper precautions, takes
proper care for the purpose of sav-
ing the life and property of the mi-
nority community, woe to India, woe
to Indian economy. That 15 why it
1s all the more necessary that we all
Indians should take it as an urgent
topic to which to draw our altention
an urgent topic on which we must
take our very honour and prestige
and see that this kind of dirty riots
do not take place any longer. ,

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN): Please finish.

SHRI A. P. CHATTERJEE: You
will kindly allow for the interrup-
tions also. I will finish within a
iew minutes. 1 as submitting b=fore
you and before this hon. House that
the police are 1dle spectators when
communal riwots take place. I know
of incidents, in 1964 of course. A friend
of mine lives in an area where some
communal riots took place, and he
testified before me that he found two
persons in 'mufti coming and ieading
a band of goondas and setting fire to
'minority community bustees. He was
surprised to find those two very per-
sons who were in mufti in the morn-
ing coming in police uniform in the
afternoon when the police were called
for duty. This is the position. We
have heard of incidents in the police
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stations in 1964 riots’ in Calcutta
_ where an Office.-in-charge of a police
station was asking the goondas suy-
ing. “We are staying our hands. Why
are you not burning up the Muslim
bustees in your locality? We are
staying our hands. But if you are
not doing that, then it is your fault”.
Ultimately of course the Military
came and saved the situation. This is
how the police people behave, if there
is an honest non-official probe intu
these communal incidents anywhere
in any part of India where these com-
munal riots take place, such things
would be found out and could be
found out. But then the difficulty is
that though India has been rocked
with communal riots, there is no talk
©f any non-officia] probe orenquiry
into them as to who are starting them,
who is behind them, who instigates
these riots, why the police are stand-
ing as idle spectators, which big busi-~
" ness is financing the funds for these
riots, which party or parties, which
group or groups are behind these riots,
Iam not going to apportion blame but
let there he a non-officiaj] probe, a
high power probe, a high power en-
quiry, let them go into the causes of
these communal riots throughout
India, let them find out the guilty
persons. But, Mr. Vice-Chairman,
one thing should pe madé clear here.
It a non-official probe or enquiry is
set up and if ultimately an organisa-
tion or a person or a group of persons
are found to be guilty, let not this
Government forgive them. Even it
this Government forgiveg them, I am
quite sure the Indian people will not
forgive them because the Indian peo-
ple as such do not want riots. Tt is
the goondas who hold both the com-
munities, the majority and the mino-

rity communities, to  ransom. The
geondas financed by big business, by
certain monopoly interests, by certain
foreign organisations, these persons
really are at th- root of all these
troubles, and if these troubles have to
‘ba nipped in the bud, then these peo-
ple have to be found out, these groups
have to he found out, these organisa-
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tions have to be found out and
brought to book before the bar of the
public,

Lot

SHRI B. T. KEMPARAJ (Mysore):
Mr, Vice-Chairman, in support of this
Bil] I wish to say a few words. You
have been pleased to hear the vehe-
ment arguments advanced by the hon.
Members of the opposition. It is a
wonder to me to see how best the
Members of the opposition are trying
to 'make out a case against the present
Government while passing unwarran-
ted and untenable criticisms on the
Appropriation Bill. One Member
went to the extent of saying that the
the
S.8.P. Party and then only there will
be a bliss for them. But the hon.
Member must know that the S.S.P.
Party and their leaders were also
once upon a time members of the
Congress Party who have learnt the
principles and the programme of
work that have to be carried out by
the Congress under the able guidance
and control of Mahatma Gandhi. The
S.S.P. leaders have at least the courage
to say that they have got the socialist
pattern programme that they would
chalk out provided they come to
power. That is a thing which we
have to wait and see, and again the
hon. Member went to the extent of
saying that he would champion the
cause of Harijans. I apprehend how
the cause of the Harijans would have
been promoted if the SSP had come
to power. But for the Congress, the
Harijans would not have got at least
the chance of speaking before this
honourable House, if sufficient scope .
and if sufficient ovpportunities have
not been created for them under the
Constitution.  The constitutional
guarantee that has been given, has
made some of the Harijans at least to
come forward and to rise to the occa-
sion and to speak in this Anpropris-

Firn BilL

One thing I,want to say. Mr. Vice-
Chairman—Rome was not built in one
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day. Even the foremost socialist

countries 1n the world like the USSR
we know—have not reached the so-
cialist stage fully yet. They have
been working since 1917. After the
Russian Revolution they have been
trying their best to bring about the
sacialist pattern of society and want-
g to create a society in which they
can have the socialist pattern of life.
But how about us? This is a country
which has suffered a lot under the
domination of the Britishers, And
only since 15th August, 1947 Indepen-
dence has come to the hands of the
Indians. OQurs is a vast country hav-
ing so many communities; minor and
major, and different gections, who
have been following several customs
and habits. And in such a vast coun-
try, will it be possible to create hea-
ven in a few years? Of course, rapid
changes have been made for the last
20 years. Members of the Opposition
should see what has been done.
Huge industries, heavy industries and
many types of industries have been
taken up and they have been put to
work. When they give production,
the result will be good and there will
be an all-round development in the
country.

As far as the Finance Bill or the
Budget is concerned, the amount 'men-
tioned therein is very encouraging and
also very much appreciable. The
Government—and esperially the Fin-
ance Minister—has taken so much of
care and caution just to allot the
amount for the developmental works
in the country,

It is not a fact that a case has
been ‘made out as far s the Delhi
Corporation is concerned, When we
are discussing the Budget and the Ap-
propriation Bill of the entire nation,
to complain that the Government has
not allotted a certain portion of the
money for the Corporation on the
basis of political issues just because
the Jana Sangh is in power, the Gov-
ernment does not want the

Jana .
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Sangh to continue there, is not right.
Mr. Vice-Chairman, there is a clear
picture before us as to how the opposi-
tion parties have taken up the reins
of several States into their hands but
how utterly they have failed to carry
on the administration. In spite of the
fact that so 'many chances, according
to the democratic principles, have
been given to them, they could not
come together. The opposition par-
ties, though they call themselves as
champions of democracy, could not
come together, they could not make
comrmon cause standing shoulder to
shoulder to hold the reins of adminis-
tration in several States. Then, what
is the inference that could be drawn?
The opposition parties have not yet
come to g stage when they can hold
the reins of the administration in
their hands. When there is no weli-
organised, well-principled and well-
established opposition party—there
are several parties—how can they
level criticisms against the Govern-
'ment and vehemently attack the
policies of the Government.

Now, Mr. Vice-Chairman, the
amount allotted for social welfare has
to be spent for the welfare of the
minority commnunities and the Hari-
jans. It is a fact that there are seve-
ral instances where still the Harijans
have been ill-treated; and it has come
to notice that in several places, the
Harijans have been ill-treated and
they have not been given the oppor-
tunity of at least claiming and exer-
cisinz the rights that have been con-
ferred upon them under the Consti-
tution. Of course, thjg is a question
which requires sufficient time because
the question of untouchability is there
for the last several generations and
the Govermment should take all possi-
ble care and caytion to see that the
question of untouchability is solved
as early as possible. To that end, the
steps that have been taken so far
have to be strengthened and the Gov-
ernment also should giv~ sufficient
protection to the Harijans wherever
there is ill-treatment meted out to
them in the society.
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The amount that hag been allotted
for agriculture has to be made best
use of for the improvement of agri-
culture by providing irrigation
‘wells and by giving manure
~and other thmgs in order to
see that the scarcity of food
is put an end to. Importation
‘of foodgrains from foreign countries
has to be stopped as early as possi-
ble by taking all possible care and
caution to increase food production.
Unless this is done it is not proper
for us to say that the prices are
‘rising very high. When foodgrains
are imported—and when they have
to be imported—then the expenditure
as far as foodgrains are concerned
is likely to be enhanced.

One Member has been pleased t»
attack the Bill saying that tune Bill
is a clear picture of bankruptcy. Now,
oMr, Vice-Chairman, the hon. Member
+or any other Member who has know-
ledge of the principles of economics
would know that it is a fact that
vwhere there is a deficit Budget, it is
the progressive policy of the Gov-
ernment to prepare the Budget ac-
cordingly. Whenever there is any
deficit, it clearly shows that the
- amount has been invested in capital
industries or such other industries
where the capital invested will give
:g return, a profit, to the couniry.
Therefore, this is not a Bill of bank-
ruptey, it is a progressive and a very
encouraging Appropriation Bill
“which requires a good deal of consi-
deration and also understanding.

Vice-Chairman,

Now, Mr. the
amount that has been allotted for
Defence is essential and necessary.

Why? We are in the middle of two
countries, on one side Pakistan and
- on the other side, China. I do not
want to go into details in this res-
pect. But we must exist. And when
we have to exist, we should also see
that others do not come inside our
territory, or meddle with our affairs.
To keep ourselves protected from un-
expetted invasions or unexpected

SABHA ]

Bill, 1968 426-
attacks, we have to have a defence
system always ready to protect our
country.

Ag far as the Kutch Award is con-
cerned, it is a very clear fact that
once an award is given, that award
cannot be questioned. The judicial
principle underlying any decision of
any court of law, national or inter-
national, is that, that decision has te
be taken as a matter which every
one concerned should follow. When
an award is given, there is no mean-
ing in saying that the territory that
has been assigned to be given over
to Pakistan should be taken back.
Then it leads to so many complica-
tions which will become a matter of
criticism in the eyes of the world.
When there is a finding, how can the
lrarned Members of the opposition
call upon the Government to say
that no inch of land will pe given to
the other countries?

Again, Sir, criticisms have bheen
levelled against what they cal] the
capitalistic outlook of the Govern-
ment. But this is a point that we
have to note and consider. All the
capitalists cannot be eradicategq or
obliterated in one night. That is
why there is the wealth-tax, there is
the income-tax and several taxes
which the Government has been
levying and also thinking of levying
in order to see that the accumulation

of capital is gradually reduced, This
is the way to reach the socialistic
pattern of society. The principle

underlying the socialistic pattern of
society is that the difference between
the rich and the power has to come
to an end, How can that be
brought about all of a sudden? Sir,
it is a well-known fact that the
Labour Government in England has

been levying several taxes on the
Lords and the capitalists, and the
number of feudal Lords who are

there is becoming thinner and thin-
ner day by day. We find hardly a
few Lords there now. Therefore,
the policy that the Goverrment has
been following has fe be clogely-
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studied and understood. Then only
it will be possible for us to know
where we stand and what the position
is. When so many taxes have been
levied on the capitalists agnd on the
rich people, there is no room for any
.complaint that the Govermment is
encouraging capitalists, When they
make that accusation, where are the
facts and figures to show that the
Government is supporting the capi-
talists? Whenever an industry is
started by investment of crores and
crores of rupees the private persons
have to be invited to invest in the

shares. The Government will a'so
invest in those , shares. So, when
private shares, public shares and

Government shares are invested and
an industry is started, it cannot be
said that a capitalist has been given
an opportunity to make more capital
and become richer. Therefore, Sir,
1 say that the criticisms of the Op-
position Parties are untenable and
the Bill should be passed unanimous-
1y.

SHRI A. D. MANI (Madhya Pra-
desh): Mr, Vice-Chairman, Sir, 1
want to speak on a few Votes—Vote
No. 4—Defence Services, Vote No.
38—Ministry of Home Affairs, Vote
No. 2—Foreign Trade and Vote No.
57—Ministry of Information and
Broadcasting. And if I have time,
1 should also like to make a passing
reference ty Vote No. 103—-Com-
merce, and to the Vote regarding
“Works and Housing.

Sir, Members of this House are aware
that every time we come to the Par-
liament Session, the Emergency
Commissioned Officers who have been
demoblised from the Army come and
meet us and explain to wus their
plight. Many of them are in a very
bad way. Some of them who have
held senior positions as Captains and
Majors find themselves without jobs.
Ang they are not in a position to get
absorbed in lowly positions as clerks
in various private offices or in Gov-
ernmnet service. The House will're-

[ 30 APR. 1968 ]

t

Bill, 1968 428

call that over 1,008 Emergency Com-
mission Officers were given Emer-
gency Comissions during the Emer-
gency. At that time, Mr. Chavan,
who spoke in Parliament said ‘“We
are not going to waste you;”—he was
referring to the Emergency Commis-
sion Officers—“We have spent large
sums on your training and most of
you will be given the permanent
commission, Even those who go out
will be given equivalent posts.”

I reeall to-day that during the
Emergency in 1962, quite a large
number of students left their
colleges—they had not completed
their education, they had not taken
their degrees—and joined the army.
And it was expected that they would
be absorbeg in the army after the
Emergency was over. But now it
has been decided that the Emergency
Commission Officers should be  de-
moblised on 3 phased programme
which is expected to end in 1970.
Now the Emergency Comrymision Offi-
cers who have been demobilised have
a sense of grievance that the Govern-
ment has not honoured the pledge
made to them in Parliament; it was
not in very specific terms but they
were given to understand that they
would be retained in the army and
given permanent commissions. The hon,
Defence Minister, Mr. Swaran Singh,
sayd in  Parliament that the ECO’s
were being demobbed because he
wanted to keep the army young and
there should be recruitment of fresh
blocd from the market as Short Ser-
vice Commission Officers. He would
not like to have an aged army 1 quite
enncede that position. But when once
o certain understanding and promise
has been given on the floor of Parlia-
ment, it is the duty of Government to
see that these Emergency Commission
Officers who have answered the call of
the country are not thrown out on the
streets ae has been done in the present
case,

»

I would like to make some chserva-

i tions regarding the s}teps that Qover?-~

7
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ment might take to rehabilitate these
persons who have been thrown out.
On= of them 1, that there should be
no age-limit for their being absorbed
1 suitable and equivalent posts of
¢ viian employment either in the
States or in the Government of India.
The second suggestion that I would
like to make, is, and it may be regard-
ed as somewhat unusual, is that in
regard to those boys who joined the
army when they were prosecuting
their studies in the universities or col-
leges, they should be given an hono-
rary degree by the un versities con-
cerned. This has happened at the time
of the First World War in Great Bri-
trin, as you might recall Sir; you
were in Great Britain at that time..
(Interruption) I do not know
about the Second World War. But
know that int the First World War,
students who left Oxford and Cam-
bridge TUniversities and joined the
army and served on the front, were
given honorary degrees. The third
suggestion that T would like to make

-—and T am raising this matte~ in the

debate on the Approoriation Bill be-
cause this matter has been raised often
during the Question Hour but nothing
has been done so far and the qemobi-
lised Emergency Commission Officers
are in a thoroughly demoralised stote
at the present time-—is that in the
public sector undertakings, these per-
sons who have come back with the
benefit of training in the army must
be given an earlier chance than other
people 1 do hope that Government
would make some observations in re-
gard to this question when the Minis-
ter replies to the debate on the Appro-
priation Bill. T am raising this point
pointedly because Mr. Vice-Chairman,
you are aware that the general prac-
tice when 3 replv is given hv Govern-
ment to the debate on the Appropria-
tion Rill ic tn pick up a few points
and neglect the others. T would like
the Minister to make it a point to ask
'or a briet on the steps which are
being taken to vehabilitate the ECO’s
wha have heen demobilised.
Sir, .
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I know your
point. It is agitating the minds of
many people. Those who had rendered
services during the Emergency should
not ba left on the streets,

SHR1 LOKANATH MISRA: It is a
pity that the inconvenient points are
never replied to by this Government.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I am alno ask-
ing the Ministry to take note of 1t

SHRI A. D. MANI: Now I want to
speak on the vote of the Min.stry of
Home Affairs. {n this connection may
1 make a reference to the somewhat
challenging and provocative speech of
my hon. friend, Mr. Chatterjee? I do
not want to deal with these obsessions
and preconceived notions about Peking
because that would lend me in an ac-
rimon‘ous controversy with him

SHRI LOKANATH MISRA You are
afra’g of his Party.

SHRI A. D. MANI: T am not afraid
of that party or anybody in this House
except the Chair.

THE VICE-CHAIRMAN (SHRI
AKBAR AL] KHAN): Although you
are alone, the Chair is behind you.

SHRI A. D. MANI: 1 am glag the
Chair is protecting me, I would like
to make a reference to the comments
he has mad: on the communal situa-
tion in the country. During the last
Session of ‘™15 House I took part in
2 Radio Ser .ar with Mrs. Sucheta
Kripalani, Mr Nath Pai and Mr. Jaipal
Singh on this communal question. We
discussed this matter and that broad-
cast seemed to have received some
king of notice in the country also. I
would like to sav here that while the
communal situation is deplorable in
the country, there is no point in over-
blowing it out of all proportion as Mr.
Chatteries has done If the scrint of
Mr Chattejee’s speech ic sent abroad.
the forsigner might gather the im-
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pression that the minorities are with-
out any kind of protection in this
country, that conditions which prevail
in Pakistan and in good parts of the
southern United States obtain here.

SHRI BALACHANDRA MENON: I
one innocent man dies, is tha; correct?

SHRI A. D. MANI: I am developing
the point. We should not over blow
the picture, I quite concede and I feel
that the secular democracy which the
Republic of India enshrines is 3 price-
less possession and India will fall from
that her:lage ang i1t will be a disgrace
if that secular ideal is in any way tar-
red bui there is no point in saying
things are bad. They are bad but they
are not so bad as my hon. friend, Mr.
Chatterjee, made it out to be. Of all
the countries in Asia I claim that the
winoritiec in our country are better
treated than in many other countries
of Asia, perhaps excepting Japan. But
then that is not any consolation to us.
We should be worthy of the great sac-
rifice thot Mahatma Gandhi has made
in creating a secular democracy for

1
|
i
f
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* who 'may make a very unfortunate re-
mark and which he may deny later on.
all these things may happen. Bui we
have got to depart from ou: conslitu-
lienal  procedures and realise that
there s g In'nority problem in this
country or account of the predomin-
ance of g certain majority in the land.
I do not want to suggst that these
minorities should get special bprotec- -
tion. I made this suggestion in the
Radio Seminar and I repeat it here
that the time has come when we must
a Minority Board in every Stale
capital. It should be a statutory Board
and it should meet often. Whenever
any complaint is made with regard to
a minority, there will be a3 formal en-
quiry here. We should make people
ashamed of trying to oppress the mi-
norities. There should also be a Mino-
rities Commission in Delhi. (Interrup-
tion) 1 know that your Party will
never accept the philosophy or the
approach that I have. I do not want {0
enter inlo any controversy with Mr.
Chatterjee because in the Lobby he i3
a more reasonable person than he i$
in the House. Therefore, I do not want
to enter into any warfare with him

India. Now there is a wave of intoler-
ance all over the world, not only in
India. Kennedy was murdered; Dr,
Martin Luther King was murdered;
Gandhiji wag murdereq 19 years ago.
The assassin’s knife is wandering all
over the world and if the situation
is not arrested in this country, it might
lead to a very serious situation includ-
ing a breakdown of parliamentary
institutions. If the minorities feel
that they do not get protection from
parliamentary institutions, they might
resort to other methods of protecting
themselves as the Negroeg are trying
T0 do in the United States after Dr.

! feel that apart from the

on the floor of this House. But I also
communal
situation, the linguistic situation is @
matter which should cause serious
alarm to all of us. I know something
about what is happening in the State
of Maharashtra. It was possible for
Mr. George Fernandez coming from:
Mangalore and working in the trade
union movement to win a mighty bat-
tle against Mr. S. K. Patil and come
to the Lok Sabha. He did it on 3 se-
cular and non-linguistic vote. :

SHRI DAHYABHAI V. PATEL:
With the help of Mr. Chavan. Do not

Martin Luther King’s tragic death.
Sir, I feel that as far as the communal
situation ig concerned, there is no
point in patting ourselveg on the back
that we can handle it, our Parliament
is big enough, a debate can be raised
in the House, a question can be shot
at the Home Minister. The Home Mi-
nister will ask for a reply from the
Andhra Minister, whoever he may be, |

forget that important factor,

SHRI A. D. MANI: But at the pre-
sent time even Mr. George Fernandez’s
position (s being undermined in the
State of Bombay because the Shiv
Sena feeling has entereq even the
trade union ranks. My hon. friend,
Mr. Hathi, is not here. He is8
having so many Labour Confer-
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‘enceg but why can’t he raise this
question of hnguism in the tragde
union movement? The Shiv Sena has
emerged as a big party in the recent
Bombay municipal elections.  This
party is like’y to have a verv big
following in the general elections in
1972. Matters have gone so far tihat
in some States it ig advocated that
articles produced in the States should
be used by those States alone; if
something is made Swadeshi, it is
Swadeshi for that Fegion only. This
is going on. I do net know why we
have not made any impiession on the
hon. Home Minister. He brings for-
warg the Border Areag Bill because
friends of Mr. Chatterjee’s persuasion
are giving g lot of trouble and that
is why such a Bill is brought for-
ward. I cannot understand why no
action is being taken to declare all
these linguistic organisationg as ille-
gal. This hag not been done. It has
not been done in Assam and it has
not been done—Mr., Lokanath Misra
will pardon me for saying so—also
in parts of Orissa where there is a
strong linguistic feeling against our
very good friends from Andhra Pra-
gdesh.

SHRI LOKANATH MISRA. For
ihe information of Mr. Mani it was
there during the Congress rule there
but as soon as there was a non-Cong-
ress Ministry, we have seen to it that
nothing of that sort exists.

THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN): You have two
minutes more, Mr. Mani.

SHRI A. D. MANI: I want ¢to
make one more point that unless we
han these organisations and take the
respongibility of banning these orga-
nisations including being defeated at
the polls, it is not possible to eradi-
cate thig cancer of lincuism which
has entered intn our minds and our
feelings and which is going on apace
m every State. I would like 1o go to
the third point—about the Ministry
of Commerce. I feel the time has
<ome to consider this matter, I would
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have liked to talk about the tea in-
dustry about which a good deal of
material has been collected. I  have
heard accounts about the manner im
which we have become a very secon-
dary tea producer in the world but
I want to make one point about the
Ministry of Commerce. When M.
Manubhaj Shah was the Minister, he
was regarded as the Minister of In-
ternationa} Trade. Then something
happened and some Ministries have
been mixed up. There iz one Minis-
ter for Commerce and this Minigter
was the President of the UUNCTAD
Conference. Our export trade hag dee-
lined because in the matter of tea
exports we had given our place te
Ceylon 10 years ago. We had about
45 per cent. of the world trade. To-
day Cevion has gone ahead of us. We
are not in a position tp organise our
export trade in a way which will give
ug foreign exchange. Th~ latest fig-
ures show that in 1966-67 there had
been an accretion of foreign exchange
over the previous year bul we should
not be proud of that achievement, We
should have done better. The time
has come when we should have a
Ministry of International Trade. We
should go inte the question of export
subsidies, import entitlements for
those who earn foreign exchange and
a foreign marketg research council in
which the private sector and the pub-
lic sector may cooperate. If we do not
do that, it may not be possible for the
Finance Minister to present the bud-
get for 1970 to an orderly House be-
cause we dg not know what is likely
to happen if the foreign exchange
situation worsened in the mean time
and the couniry is landed in bank-
ruptcy.

Sir, can I exceed the time to make
a reference about a question which
has often been raised regarding the
W.H.S. Ministry and that is about the
Ministers’ residences? I do not know
how many times my friends Mr. Loka-
nath Misra and Mr. Patel and
myself have stood upn in this Cham-
ber to ask for details about them, The
reply was ‘Information js being col-
lected and will be placed on the Ta-
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ble’. The information is going on
being collected. In the old days when
the British were here—and I have
had it from almost authoritative sour-
ceg, from those who had held the
posts of Governors in those days,
Governorship now is somewhat chea-
per but in those days it was difficult
to become a Governor——if the Gov-
ernor wantzd to make an alteration
to his residence—the Government
House—the matter used to be sanc-
tionegy by the Secretary of State-in-
Council, not by the Viceroy. He cou'd
not ask the P.W.D. to improve his offi-

cvial residence. I want to make
a suggestion. Many of us feel
that the Ministers are misusing

the facilities and getting all sorts of
conveniences for their housey and
for their comforts which area out of
tuna with the general picture of po-
verty in this country. I know that
thig is the feeling a large number of
Members have and if you are to come
to this side, you too might make a
speach. I feel that as far as this
matter of Ministers’ conveniences are
“concerned, therq should be 53 conven-
tion. There should be a parliamen-
tary committee consisting of the QOp-
position and the Government ang if
any Minister wantgy an extra conveni-
ence to be provided for him includ-
ing air-conditioning in the kitchen or
bedroom, the matter should be refer-
red to that committee and the com-
mittee’s approval obtained. we must
set up

SHRI BALACHANDRA MENON:
The buildings will fall on their heads.

SHRI A. D. MANI: We must set
up some standards in thig matter. All
these Demands are being voted and
we have not got the figure of the
expenditure of the Ministers. Unless
we do it, there is bound to be criti-
-eism that democracy i a very costly
experiment in India and it is bearing
too heavily on the people Thank you
very much.

SHRI D. L. SEN GUPTA (West
Bengal): Mr. Vice-Chairman, my
friend Mr. Mani just now advocated
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for the banning of rcgional organisa-
tions like the Lachit Sena and the
unmentioned Sena of Orissa. Possib-
ly he had also in mind the Shiv Sena
in Bombay, .

SHRI K. C. PANDA (Orissa):
Orissa Sena did not materialise.

Tha

SHRI D. L. SEN GUPTA: So far
as this aspect of the problem is con-
cerned, if any Member thinks that
just by banning any organisation the:
depth of feelings ‘generating those
organisations can be killed, he must
be living in 5 fools’ paradise. The
point we  should bear in mind is
where lics the rea] malady and what
is the disease, On the last occasion
when I teok part in the debate here,
I gave out that wa have a series of
problems. We hag not tackled them
in the right spirit. We tried to con-
sider them as a law and order issue
though in fact they are socic-econo-
mic issues. My friend Mr. Mani is
one of those who considerg this as
an issue of law and order, In that
respect he is in good company of Mr.
Chavan, But to ma the problem is
really serious and it {3 not a law and
order problem and merely by police
or by legislaticm you cannot stop it.
You have to go to the root of the pro-
blem. What ig the problem? The
problem is of hunger, unemployment,
disparity between States and people
and people. Why should therg be more
industries in Bombay and Gujarat
and why there should not be any in-
dustry in Kerala or Assam? Why
should there be the maximum unemp-
loyed percentage in Bengal?  All
these are the questions. Why a young
man of Bengal or Assam who is phy-
sically competent to work and men-
tally alert and is fully educated
'should not get a job? If tha person
does not got a job, before he attacks
the Government he finds that by his
side there i3 either g3 Punjabi or a
Madrasi or in Oriya or in a Bihari
and so he hits him. If the Govern-
ment wantg to stop this, it has {0
gener:te g feeling that he will get
his share. When the people are poli-
ticalised either by the socialisty or
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communists on an economic
they show that the culprits are not
the people from the other States but
it is the Government that hag failed
them. The position jg this. Either
tackle it politically and educate the
people politically or solve the prob-
lem by making provision so that no-
body has a grievance. When 1  last
spoke, I did not know that my ap-
prehensions would be so prophetic.
Cnly a month before I expressed the
app "ehension and thereafter, I found
in the Calcutta papers that there hag
been a Seny formeg in Bengal also
known as the Bijoy Sena as  you
know, historically it was Bijoy Sena
of Bengal who conquered Ceylon. He
wag a brave man. So thera has been
a Bijoy Sena. No right thinking peo-
ple will consider these Senas of any
use. They are in fact reactionary
forces. They only genrate heat and
lead the country astray but what is
to be done? No amount of sermon
will passify these people with utter
frustration. I told you and through
you thiz House that Bengal contri-

buteg 40 per cent. of the foreign ex- .

change earned but that Bengal has
not got any plan by which ity very’
basic problem of food could be solv-
ed. This problem of food and un-
empl]oyment is haunting every young
man in Bengal. I suggested that there
should be one nationa] plan for irri-
gation and cultivation and I suggest-
ed Bhanderadaha Beel of Murshida-
bad being taken up by the Govern-
ment of India. It would cost Rs
1.25 croreg but would yielq three ad-
ditional crops in a year and fetch
an income of Rs. 2.5 crores annually.
Now this scheme was considered by
the West Bengal Goverrment during
the United Front regime, officers of
the Irrigation Department considered
it usefy; and Dr. Rao, the Irrigation
Minister at the Centre, wag approa-
ched. But nothing has been done.
Now, from that particular Beel water
cou'd be lifted. It is a 70-mile long
Iak~ with natural embankments, from
which water could be [ifted for irri-
gating the lands on hoth sides of the
Beel, And in that Beel also fish could
be grown. Now nothing has “een done

level, ; Rather, tubewells are being sunk at a

huge cost, for irrigation purposes in
that area, which will not he of much
use according to the experts.

Mr. Vice-Chairman, Sir, there is a
talk in the air that industrial licen-
ces are going to be granted for the
setting up of one or more scooter far-
taries 1 the country. Certainly east-
ern India can lay claim to one of
them. I do not mind whether it is
i Orissa or A-sam or Bengal or Bi-
har, but Bengal certainly s the
most important industrial centre in
eastern India and lays claim to one
of them. Eastern India is being ip-
nored repeatedly. Now, if it goes ‘o
Punjab or Maharashtra or Gujarat or
Uttar Pradesh, the people of eastern
India shall naturally have a griev-
ance that they are being treated in a
step-motherly fashion. So I wish that*
the Minister for Industry will bear it
in mind that eastern India should
be given the industrial licence for a
scooter factory. For many yearg past
there has been no new industry m
West Bengal either in the public see-
tor or in the private septor. Now it is
high time that the  unemployment
problem of West Bengal or eastern
India should pe helped to be solved
by giving now at least one indust
Mr Vice-Chairman, Calcutta with its
suburbs is the place whera there is
concentration of employment, is the
place providing employment to  the
unemployed people of eastern India.
People from Bihar, Orissa and Assam
come to Calcutta in search of jobs.
and they get tht jobs, and West Ben-
ga} never grudged it or  grumbled
over it because we are all Indians.
When this is the position, unless you
take this 3alient fact into considera-
tion and allow Calcutta and greater
Calcutty to develon industrially and
economically, these Bijoy Sena people
will thrive. Mr, Mani may suggest
banning them. You can ban the orga-
nisation, but you cannot ban the peo-
ple’s grievances—the grievances will
remain.

Mr. Vice-Chairman, Sir, so far a->
education ig concerned, so far as West
Bengal's Educsation Estimates are con--
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cerned, I have seen that the alloia-
tion of funds has been reduced. You
all know, Sir, that there is subsidy
from the Centre, what is known as
matching grants, to all States. Now,
.if West Bengal with its increasing
problems and increasing population
get lesg funds for education, educa-
tion is bound to suffer, and if edluca-
tion suffers, it is the society that suff-

«rg; it is the national progress that
.guffers.
M- Vice-Chairman, Sir, now let

e tel) you about hospitals. The po-
rulation of Calcutta has increased
fiur times, but the hospital facilities
have nct been increased by even 10
per cent.. by even one-tenth, the faci-
lity of beds and all that. Now waore
is the money for it in this Appropna-
tion Bill? Who will do it* You
~cannot expect the whole money to Le
borne by the State, the whole money
to come cut of the State exchequer,
when the problems are so varied and
vast. There is a hospital privately
run known as the Bana Hooghli Hos-
pital. Now the Secretary of that hos-
[ ital is also the Principal of the
R. G. Kher Medica' College, and he
is Dr. Sorashi Mukherjee. He was
warrcunded by the staff of Bana Hoo-
#"i Hospital demanding salary but he
egpress his inability for want of funds
“to pay their salaries. Mr, Vice-Chair-
nian, the difficulty is this; when ,a
privately-run hospital cannot manage
with its funds to pay the staff of
that hospital, treatment is bound to
siffer in the said hospital. So I sug-
gist that the Governmment of India
sliould help that usefuj institution li-
"berally by iucreasing its grant.

You have seen in the papers that
for about 5 fortnight there was no
operation done 1 most of the hos-
pitals in Calcutta, Why? There were

£0me  cases of tetanus found,
and  because the  quarters of
‘Clasg IV staff in that Hospital

suspected of tetanus, were destroy-
ed without providing them with
alternative accommodation, there was
<a dispute with them. Now stopping
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operation is not the solution. How
the tetanus infections came to be
there should be gone into. For a city |
like Calcutta, if you say there is no
operation, it endangers human lives.
People do not go to hospitals for the
luxury of an operation; they go there
for operation out of necessity. 1 pul
this auestion to the Governor: Was
stopping the functioning of the hos-
pitals any solution? It people go to.
hospital for operation, they go onty
for urgent cases.

Now Mr. Vice-Chairman, there is
nothing regarding labour. I told Mr.
Hathi yesterday that Sir Biren
Mookerji had closed two factories for
more than seven months, the Indian
Standard Wagon Company at Burn-
pur employing 5,000 workers, and the
Burn Company at Howrah employing
8,000 wo-kers. It came to 13,000
workers or 65000 family membersy,
and they were kept starving for seven
months. Then the workers agreed to
the terms given to them by the Gov-
ernment and the employers for re-
opening those factories, by surrender-
ing all their rights because of the
pangs of starvation, not of any free
choice; there was ng option but to
agree to their terms. Then what hap-
pened? While Sir Biren Mookerji
was reopening those factories, by
about the same time, Messrs Birlas
c’osed their Texmaco factory, emp-
loying about 10,000 worke:s, for more
than a month, and in violation of the
statutory provisions they did not pay
the workers any lay-off compensation.
Now this type of business should be
banned, not the Bijoy Sena, or Shiv
Sena people. This type of employ-
ers, peonle whg try to coerce the
workers and keen them starving and
who violate the statutory provisimns
of the law, in their cases, their licen-
ceg should be cancelled. They should
be banned because they have no right
to gamble with people’s lives and the
nation’s economy.

Now coming to the public seclor
undertakings, Hindustan Steel is now
a liability. But did anybody care to
know the reason before the matter
came to a desperate situation? OUne
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Mr, P. C. Sen, a coke oven plant
engineer, who was working at Rour-
kela, was posted to a non-technical
post. Now because of this that gentie-
man had a grievance and ventilated
it to me. I then met Mr. Sanjiva
Reddy, the then Steel Minister. I
told him that this was the state of
Fings, that non-technical people were
Jolding technical posts because tecl:-
nical posts carried production bonus.
So, by favouritism and nepotism all
non-technical people were occupying
technical posts. Nobody cared to
know its consequences. The present
pogition was therefore bound to hap-
pen, Mr. P. C. Sen’s services were
terminated because he made all these
representations through me. He has
since left India and has gone abroad.
Fle has not lost, but because his valu-
able advice made in country’s inter-
ests was ignored, we have lost seri-
ously in our public sector.

6 p.M.

Mr. Vice-Chairman, Sir, our Depu-
ty Prime Minister said that he was
glad that prices were stabilising.
Where? I do not see. I do not see
how prices have been stabilised when
they are at 650 or 660 points taking
the year 1939 as the base year,
with 100 points. The Bengal Chamber
of Commerce has been forced to pay
a dearness allowance of 240 per cent.
of basic pay. If any one feels that sta-
bilization of prices has been achieved
with priceg at 650 or 660, points tak-
ing 1939 as the base yéar, then I can-
not agree with him.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Thank you.

SHRI D. L. SEN GUPTA: One point
more and I am done. My hon, fiiend
Shri A, P. Chatterjee was speaking
about the military budget of our com-
try. But will it not be correct to say
that so long as China or Pakistan
remain ag threats to India, India has
got to maintaip its defences by incur-
ring this expenditure? Mr. Vice-
Chairman, you will bear me out when
I say that he used the words “Mother
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India” and ‘“patriotism” in a light
hearted manner. These are not the
correct words to be used with regard
to the Kutch Award and agitation
against that Mr. Vice-Chairman, if
anybody wants to undermine the
significance of words like “Mother
India” and ‘“patriotism” then I think
he is not up to the Constitution on
which he has taken his oath. You
will see that so far as our Constitution
is concerned, we are here on oath on
the Constitution. We have affirmed
or taken the oath that we shall pre-
serve the integrity and sovereignty of
India. If anyody is fighting for Kutch
or against the Kutch Awarg he is
fighting for the spirit of maintaining
India’s integrity and sovereignty
Another thing about China I shall say
and then I will finish at five minutes
past six.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
nast time.

SHRI D. L. SEN GUPTA: In two
more minutes 1 shall finish. So far
as this tension is concerned, this ten-
sion remains. Why is there tension
between Russia and China over Man-
golian territory? Why is there this
land hunger between China and Rus-
sia? That is because they are patri-
otic and each thinks that the land be-
longs to it. If Ching fights India on
the question of land, it may be that
they believe that the land belongs to
them. They are patriotic and they
feel that the land belongs to them.
Why should we not be patriotic and
demand that land because it belongs
to us? It belongs to India and let us
say that and let us offer a solution
consistent to that.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The House
stands adjourned till 11 a.m. tomor-
oW,

(SHRI
It is already

The House thep adjourned
at four minutes past six ot
the clock till eleven of the
clock on Wednesday, the 1st
May, 1968.
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